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In the Hon'ble H¢5h Court of Ju@ic ture &t Allencbed,
, Incknow Bench,Luc imow
C n.-.io A‘lol\&@o ; ) d \T:r}

o o st

¥ L)

of 85,

w.—_ﬂ.w---“rw.ﬁm

Writ Pet.lo. of 1903 i
\ _ | , /
athure Préasad ‘ e =Dati ti ahhy
0 . (=15 =2¢ ] - reLitionelr,

Vorsus

Union of India and others ~==-Qpp-parties.

Apolication for stay,  ~

The pebibioner-applicant most respectfully begs

. , -~

Pgu for the reasons contained in the accompenyir

B&
fiidavit 1t vould ba expedieab in the interssi of
justice tuat this ron'ble Courd e graciously .
pleasad to syay the operabion of thc ordars contéined

i Annexure no 12..

-

Therafora i% is mosh humbly prayed shet ghp

J!quk;"loc order con ua,lpcd .H.’l fungxufc no.12 be kir CU]

stayed.
Tncknor,dabad (Haider Abbas) . -
- 25.5.8% Advocate,

Counsal for the om,ltloror.
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Betore the Hon ble ﬂlgh fourt o{Judlc at.ure at Allehabad,

Lucknow Iﬁencn Lucknow.
. |

Writ petition no .3664-of ‘1983.

e

service Bench jfatter.

o J’\J'\I'J Y L RN S T eVt VAP

. mmm {ovewes Subwo.ces |
et %rﬁsad .  eesesscees Petitioner. - g
| Versus
. Uniew , | - ' R
v Bz of Tndia and others ......... Respndents.
’ ~ The huuible.peti‘tionélg, aemed abave begs to submit
| as under: - S L

Lo mat the pemtl)ner had filed tne abo ve no ted wrlt
' pe"bltlon in which no 3rders have been passed, in view
2
)(6\/{1 e creation of the administratioe tribunal under

At no.L3 of 1985 all the writs of service mabter s are

Y A

| pending witho ut,an‘y furtner pro ceedings,

e | | '
.y | : - - et
: 4. Tnat tae petitioner is on the verge of retirement on
i 31.5.88 and will be deprived off his ‘all legitinate
P S rignts and clsims, if tae matter is 0ot decided :unmedlately

In ﬁlese mrcum:;tances the petitioner as no other alternatw

—e but %) w;tadraw.the abyve 0o ted writ-petition and 1o fi-le
a fresi claim petition before the central administretive )
tribupal bench at Allshabad after mthdrawmg the abowe |
noted writ petltlon.
Wherefore, it is prayed ‘ohat your lordslnp may be pleas
-ed b allow the petlthner to withdraw the above noted
| writ'pz ti'tiohn w enable tae petitioner to file a fréSh claim—
before the administrative ]?rlbunal at 4 ahaba \)C&u_
Dyted 8.12.86 e

, _ §s) upsel for the
) - petitioner.




IN THE K N'BLE HIGH COURT OF JUDICATURE AT ALLAFABAD
LUCKIO ¥ BENCHs. LUCKIOW o -

WRIT PETITION. &_L OF 1983

V

A5\ 7
W¢‘6/(5\’/
R (6ol , | .
a*”f:gigf‘ !

987® I

MITHURA PRASAD, aged about 53 years, son 1
sri Rem Copal, Circle Complaint Offic ~, |
Magter Genersl Offlcef, Lucknows
e o o o 0 06 Patﬁjiﬁi“'
versus W
' 1, UNDHNOF INDIA, th.rough Secretary, Minigtry

New Delhi.

2 Director General Post and Telegraph, .‘ ‘
- New Delhi, | |
3, Post Magter General U.P. c:lrcle, Lucknow.

. %;2 L 4, Director Pos*al eervices, Lucknow Begion, o
Q«"’f.‘/"’& ) 0ffice of the pPogt Ma'star General, U.P. Circle,
| | L

5, Shri shanti Dev, Senior Sumrintendent of Post
~ Officea, Bareilly. '
&. shri H. Venkata C/o Post Maater General

Karnataka Circle, Bangalore.

8, Ehri K, Kaliappan, G/o Post Magter General,
Tamllpadu Clrele, Madrag, .

8., Shri O‘JG". Koli, c/o Post Master General, |
Maharaghtra Circle, Bombay,

N W\'\MQmﬂ'ﬂ \ | | “aZes
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., | -2_
: 9. shi-i B’Z shankaran, c}o Poét Magter General, - }j |
Tamilnadu Circle, Madrase |
lb'”.“ ghri VM, Gupta, c/o Postal gtaff cone;e, pelhi, ;
| 11”;‘ shri B.N. Joshi Asgigtant Posb Mgster General (P) - |
C/o Post Master General, ToPe Circle, Lucknow,. -
- 12. shri R.K, Jaln, senior Superintendent of Pogt -
~ Offices, haziabade |
15"’. shri B.A. Chauhan, C/0 Post Master General
aharashtra c1rcle, Bombay, o |
5 14. - ghri M,L, Bhargava, c/o Pogt Master General, '
L c:lrcle, Ambala '
iR 15”;' shri K, Adigeshan, C/o Post Master General,
Karnataka 01rcle, ]?angalore.
¥ . 16. shri B,C,Joghi, Assistant POst Master General(sa)
- C/o Post Master General, UePe Circle, Lucknow,
(1§, shri L,B, Khare, Senlor Superintendent, Railvay
| Mail Seﬂices, Ao Dn. Allahabad.
18, Shri K.S, Ranganathan; C/o Post Master General
T amilnedu C;mle, Madrag, |

e 19, &hri R, Krighan, c/o0 Post Magter General, ‘Tamilnad

” Circle, Madrage = el
/./ shri K, Raghunathan, c/o Post Master Genexal,
_ Tamilnadu Circle, Medrag,

o Shri L,B. Asthana, Senior Supe rintendent of
Pogtal Serviceg, Mathura,

shri K, v1shwamthan, c/o Post Master General,

B Tamilnadu Circle, Madrag, »

é3’. ghri P,.S. Ramcbandra Murthy, c/o Poat Master
~ General, Andhra Pradesh Circle, Hyde:fabad.

24, Shri C,S. ..Snﬂe, C_)o POst»l:{éster General,’

Maharaghtra Circle, Bombay, '

eee3e0
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A
CENTRAL ADMINISTRATIVE TRIBUNAL \
4 LUCKNOW BENCH.
FORN OF INDEX
WT.A./EM.//M\JO. L-\-q-----/lg\‘))
. ) “ W V. W 4 \
Mot mans Vel g Ve dm (WD 346y /e
RART -1
a
1. Index Papers TR YA
2 Order Sheet 1w 285 Ve
3 Any other arders - T '
4o Judoement [ — @@%Lfbﬂ'&q fQ .
5. S.L.P. R -
~ A& -
- N \k R M S TN
c%*\{ T xs‘”)'“-\\\")\_\“ |
QY-ERaQiSEraL Supgervising Jfficer Bealing Clerk
Note :- If any nriginal document is on record - Detailse.
N — -5
Dealing Clerk

VeK. Mishra

T e

e
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LUCKWOY BENCH s LUCKIDW

b6

Mathura Prasad

vergus

15 & @ M N'BLE HIGH COURT OF JUDICATURE AT ALLAFABAD

5

Petitioner

SN (. ’ ' '
Union of India and 'others o o OPPs Parties.

INDEX

Slofo,  Resiculass Page oo
1. yrit Petition 1-11

g,  Affidavit | 12-13

5. Annexure NO. 13 0.5 fnaxp B i enelise 147 2|
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6,  Annemure WO, &My iggvens o 290356

7,  Annexure NO 5gtvewsy ST/Re/n/) 31~ 32

8,  Annexure NO, 6y sy 33 -3¢

9’;. Annexure NO', 7%\_?";5T‘4?3¥ﬂ/41/; : _2;@ - 37

10,  Annexure Moo Brlaa 7o)y s5n/%1/" 28~ Yo

11, Annexure Mo, QN;;:*‘;»'ZM{W".”/"V’- Q-G

12‘9 »Ame_xureb Np, 10%}3/-/;7;/5370/»/,. (‘13 ~ L'L(

13, Annexure No, 114ua m/o7 " by

1.4‘0 Annexure NO, 12 énv v 4 "/5/7‘}."5'6.(5) L)‘ G -4 3

67« Apfecobin 3wl T So |

16, Power # . 7 4

DatedsLucknow doundel for the pbtitioner
&/%7 ng, 1983
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{ 25,
%,
2.

28,

31.

3%

39,
40,
41,

42,

O —r ]
y °‘D '

'

-3

Shri V’;N"."’ Kapoor, genlor superinteﬁdent, R oS,
K.P, Dn, Kanpur,

eri C.V, Balasuhraman:lan, C/o Post naster

General, Tamilnqéx;w {c’le Madras,

ghri B, Ramac’ - % © C/o Post Master General,

Karnata®* 5 >ore,

shri R.8e - \; 'o POst Master General, s

Kamag;aka Chomo 1ore. ‘ : ‘/’/

§ri R, Gapapa: .. - st Magter General,

- Tamilnedu Clre.:, . &araa.

srl Kundanlal gharua, c/o D.G. P&f., _New Delhi. .
sri K, Ranga Rao, C/o Post Master General,

T amilnadu Circle, Madras, |

shri P. Balakrishnan, c)o Post Master General,
Kerala Circle, Trivandrun. _'

grl V,s. Kinge, c/o Post Masher General,

Maharaghtra Circle, Bomhay. |
+ Shri 7,8, Narglmhachar, C/o Post Master General
‘Karnataka cimle, Bangalore.

shri K.S. Chauhan, c/o D.G. P&, New Delhi
srl 8.K, s§¢hdev_a, PoT.T+C,s Saharanpur
sri A,V, Kurhi Ahmed, C/0 Post Magter General

| Keralg Qircle, Trivandrum‘.'.

gri 0,N, grivagtava, Asstt, POst Magter General
(PLI), c)o Pogt Magter General, U,P, Circle,
Lucknow, .

grl Mool Chand, c/o Post Master General, Delb:l
Circle, pelhi

shri P, Subramanian, C/o Post Magter General,
Tamilpadu Circle Madrase

sri sant Lal, c/o Pogt Master General pelhi
c1mle, Delhi,

$ri 0,Pe Bho;]gl, C/o Posgt Magter General, mv/




o o

12
> | | B

pS | | 43, shri P, Unnikrighnan, c}o Post Méster
o General Kerala Circle, Trivandrum.
44, sri B, Datta Moorthy, C/o Pogt Magter General

~ Maharaghtra Circle, Bombay, |

45, 8ri Vv, Krighnan, c)o Pogt Magter General,
~ Tamilpadu circle, Madrag, |
46, Sri L;V  Rao, c)o Pogt Magter General,

| ~ Maharaghtra 01rcle Bombay,

47, shr:l BeJ, Vagavada, C/o POst Master General

© Gujrat Circle, Ahmadabad,

k *~ o
. 48, Sri T,V, Narayan $wamy, .‘.E.c. Vadoeara.
: ‘\ » e e . . e el . l
IV‘:\ : ’ PECTOR N ) At unte
seee QPP- Parties,
T YRIT PEPITION UNDER ARTICLE 228°0F TH]

. The HOntble Chlef Jugtlce
and” Hig Companion Judges
of the Hont'bla High Court of

. Judicature at Allahabad,
Luckxmw Bench Lucknow.

The peti?ioner above named mogt respectfully
showths=

T

le That 1n the year 1953, _the petifionar wag
Y | appointed ag a Clerk 1n the Pogtal gervices, U,
| mrcle. In the year 1959, he wag promoted as
Inspectq;j POgt Officea. In the year 1967 the
petitioner wag promoted as P?st" Magter, Head
Pogt 0ffice, Etah, In the year 1976, he vas
promoted as Assigtant guperintendent, Post

" 0ffleces, Kanpur's

3. o That on 27.4.1979, the petitioner was
promotad to Pogtal Superintendent gervice




Y
C

3
®

. b=
Group ‘'Bf vide Post and Telegraph Board, New
Delhi vide order No, A-3204/8/79.SPG. The name
of the petitioner was mentioned at serial No, 150

~ of the geniority 1ist issued by P&r Board . order
No, A=3204/9/79-SPG ON 27,4,1979, A true copy of -

the seniority list ated 27'.'4".’1979 1ssued by P&T
Board is annexed #with the affidavit forming BTt
of this writ petitien ag & :

3 That in accordance with the said order,
the petitioner was pogted to U.P, Circle,

4. \ That on 24.'7.1979, after the aforegald
promotion the petitimer vas posted as Superin-
tendent of Post 0 ffices, Budaun Division Vice
PdMoGe, U .P. Circle Mewmo No.SI?A/ZSG-SA/?Q/l, and
worked ag such frem 4,9,1979 t0 16,12,1979,

5. That on 6,10,1979, the petitioner vas
again promoted on circled}a‘asi g to theth_miqr |
scale of group *A! service vide MG U,P, memo
No, srA/355.8A/79/1 and vorked as such 1n various
capacit;ies 1.e. gonior superini:endenh of post
0fflces, Saharanpur with effect from ,17‘:12‘:1979
to 23.7,1980, Cirele Complatnt Officer, 0ffice
of P'}i".’G‘“ circle, with effect from 2'7".'7“.“1986 to
8.9.1980, Senior Superintendent of pPost 0 ffices,
Moradabad mvision ( in Senior Scidle of Group 'A!
Service) with effect from 9,9,1980 t0 115,1041980,
Circle complaint Officer, 0fflce of PJ*X.G. TePo

Circlewith ef_fectfrom 16.]\.?.198(})' to 3101001980,

senior guperintendent of Post 0 f£flces, Lucknow
Diviaion with effect from 1.11.1980 to 20.5,1981,



. 6e 1
Circle Complalnt Officer, 0ffice 0f PG, TP, Clrcle
with effect from 31,5,1981, till this date. &

- Photogtat copy of the order dated €,10,1979 vide

memo No, STA/255XA/79/1 issued by Dirsctor Postal
Services, I._llckno! 'Regionw, 13___ annexad wipplathe_aff;dgvit

forming part of thils yrit Petitlon as Ahnexure Wo,2;

5o That on 8.7.1981, 14.7.1981, 24.7.1981, o
7.8.1981, 1012,1981, 15,12,1981, vide P} ,G, U,P, Memo
No, SIA/255 XA/81/1 and on 26,6,1982 and 27,11,1982
vide PM.Ge UsP, Memo NO,STA/255-XA/82/1 promotions to
Senior geale of Group 'At Services on Circle Basls
vere ordgred _t_o be rpade on adhoec wagis by ’the oxrderg of

Post Magter General,

6o 'rhat the petitioner, had already worked on

adhoe basis in senior §cals Group tAY services at

Moradabad Divigion during .the.most_ crucial momentd:

when no officer wasg ready to work there due to the
large gcale communal disturbancas and the entire
pogtal gervices were disturbed and digrupted due to the
communal voilance, but due to the tireless efforts

of the petitioner, the Commnication channels were
regtored to the great satisfaction of the public ag
well as the Government, But ingpite of this the

clalm and;the_ sqniority of the petitioner was totally
brushed agide and hig juniors i,e. Shri shanti Deo,
Opposite Party NO.5, G.R. Kardam (Retired from Service)
sri DN, Joghl, Oppogite party No,11, ReK. Jain
Opposite party Wo, 12 and 8.0, Verma, B,C, JOshi
Opposite party No, 16, L,B, Khare, Opposite partymo,17?
LeBe Asthana, Oppt_)sita pz_arty_No. 21, V,N, Kapoor

Oppogite party o, 25, 0 4Ne sr?.vastav_a, Oppogii;e party

No, 38, M.Ne Sinha (Retired from service), R.S.
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. Srivaetava 0”“?’.’ Bhargava A:mrit singh, M, Dag,

and sz'i M.L. Kureel, whose names. find mention in

the senlority ligt at serial No, 151, 153, 162, 163, 165
168, 170, 175, 180, 200, 214, 219, 222, 224, 234 and
248 regpectively, were promoted to §enior Scale

Group 'A! Servicesg on Circle Bagls, The true coples

of the aforegald orders dated 847481, 144741981,
24,7081, 748481, 1e12,81, 15s12,81, Z¢6.82 and
27,11,82 passed by the Post Magter General, Lucknow

are annexed with th.té_@agakqwfidayit_ gdxming _

part of the writ petition as Annexure WO, 3 to 0.

7.  Thaton 1@27;;981_,'_13119 mtitioner submitted |
a repregentation to the post Magter Goneral, UeP.
c1rele .I.ucknt)w, against the 1njustices meted out to:
hin while promoting his Juniore to the Senior Time
Scale of Postal ‘Servicesg, Group fAf and ignoring the
cla;g of phe_mpg{titipner for the gald Scale but in
vain‘§ A true éppy ;of the repregentation dated
16';7“5;_98} 1is ann'exed with the affidavit forming

o WS

part of the writ petition ag Amexure NO,

8s  That on 2_’."5’.{}98-3,' vide P& Directorate

New Delhi order No, 416)85%826(3), promotions

were' again made from the Pogtal Superintendent
gervices Group 'Bf to Junior Time Scale of

Indlan Postal services Group 'A! on regular .‘la&l
basis untill further ordera. A true copy of

the order dated 2.5.1983 igsued by A Agsigtant
Director Gnneral (SPG) on behalf of par Directorate,
New Delhl is annexed with the affidavit forming

part of thig writ petition as

o, . That fi'om the order mentioned hereinabove
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it 13 eyidant that Sarva sri shanti peoc)pposite_

party No, 5, D,N, Joshi Oppt:gi#e party Noe.1l, R.Ke

Jain Opposite party NO,".12, BoCe Joshi Opposite party
No, 16, LB, Khare Opposite party No. 17, L;B; Asthana
opposite party‘Nb; 21, VN, Kapoor Opposite party N0.25

e

SR "BEKX . _Sachdeva opposite party No, 35, 0.N.

sriv‘astava', Opposite‘ party No; 38, whoge names find
place in the.seniﬁrity 1ist‘atwser1a1 Nog, 161, 162,

163, 168, 170, 175, 180, 105 and 200 who were all

juniors to the petitioner, were promoted to officiate
in Junior Time gcale ofyIndiap_Poapal Services
Group 'At on regu;l;gr basis, The seniority, of the

: petitioner was ignored and discrigination wag mated

out to him in the matter of promotion,

1Dﬁ That the above sald promotions were made on
the bagls of sgnioritylin All Indla bagig and there
exigtod no justification for the opposite parties
1 to 4 to have promoted those persons i.e. opposite

_parties 5 to 48, who are juniors to the petitioner in
' the geniority 1lst,

11, That it 1g not out of place to mention here

that denial of promotion is penal nature and without

a ghow cause, thg‘p;titioner ought not to have been
denied the promotion particularly when his juniors
quosite'partiesls to 48 have been promote@._ @hg

@ titlioner was never gerved with any g?ar;é_ sheet -

during the courge of hig entire service and there
exigts no bad entry in his character roll, He has
allowed to cross the_gfflgiéncy bar and serve the
depa:@mentvwith»utmostiseukaz&tx;xhugg//sincerety
honesty and integrity, The hostile discrimination
mefed oup.to the petitioner 1s wbthout any baslise

MT—\vPJ:xzhﬂfsz ’fb‘7@$A\
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' 12, That the discrimination is glaring and in

the 1nstant cage denial of equal protection of

laws follows from the action of oppostte parties

N0, 1 to 4 and hag a direct impact on the funda-
mental rights of the petitioner 1,e. equality before
law, or equal protection of law within the meaning

of Article 14 and 16 of the Congtitution of Indiay .

Y 15:_ That the impugned order contalned in
Annezure No, 12 has np;vbgen‘given effect to
and opposite partles 5 to 48 have not yet Joined
the post in thelr respective circles where they

e have been promoted,

14: frhat the 1mpugned orders containel 1n

Annexures 2 to 10 and 12 are arbitrary, discrininatory
violative of Article 14 and 16 of the.congpitution

of India as weli ag the rules governing the
conditiong of geryicg of the pet;tioner are void

illegal and unenforceable in laws

15:‘ That having n? oPhgr G?fi¢§¢§°ﬂ§ and altgr;
> nate remedy available, the petitioner envokg the
jurisdigy;onggf;th;g Hpn?hle_COQrt under Article
096 of the Congtitution of Indla by filing this
writ petition on the followlng amongst others=

1o Becauge Prom the geniority list contained

in Annexure-1, it ig clear that the petitioner 1s
genior to opposite parties No. 5 to 48 and the
promption of Opposite partieg 5 to 48, contalned, 1

Tt e

\
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containedin Annexures 3 to 10 and 12 amounts
to hostile discrimination agains’c the petitioner.

2 Because the impugned order contained in
AnneXure No. 3 to 10 and 12 are violative of
Article 14 and 16 of the Constitutlon of India;

3e Becausge there_egisted no reagonable basls
or racial ciassification by means of which the

petitioner could be denied the promotion:

| &, - Because the_petitioner_and opposite
partiesisvto 43'be1ong toisame cadre or class
gnt while the OpPOSite_part}ee No, 5 to 48
were promoted,«the_peti;ioner-was_Qenied the
prOmotion without any raﬁional classification
becausge the impugned orders are against the
principles of natural justice in ag much as the
petitioner vas not glven an opportunity to

ghow cauge against the impugned orderse

5; - Because the impugneﬂ orders are in

contravention of the Rules governing the condition
;of gervices of the petitioner. ‘

6o 'Because at any rate the iﬁpugned orders
have Been passed_in arbitrary mamer and the

galle are illegal,void and unenforceable in law.
- PRAYER

| wherefore it is most respectfnlly
prayed that this Hon'ble court may be pleased to;.

(1) issue a writ in the nature of

WQW
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”%/ L certiorarli quashing the impugned orders contained

in AnneXuTe No, 3 to 10 and 12,

(11) 1gsue a writ in the nature of mandamg ;
’direeting €§§Ler eomanding the Opposite'parties
1 to 4 to promote the petitioner to Senior Time
. geale of Indian Postal Serviceg, group At on adhoc
| basig and thereafter on regular bagis with effect
from 2.5.1983 with all salaries, emoluments,

o ' allowances and benefits arising therefrom,
) t,/i\ . .
Mo , 1 - _
(iil) iggue any other writ or direetienvwhich
| 'thisiﬁontble Court deen just and proper congidering
WL the circumstances of the case, o

w//DatedsLucknow | " Ccoungel for the petitioner

/ ﬁ{a7¢3/3




) [N ' ,

¢ | /521 . %sm

1IN THE HN'SLE HIGH COURT OF JUDICATURE AT ALLAHABAD
IUCKOY BEWCH s LUCKWOW

WBIT ETIT DN 0, . OF 1983

MathD?a Pragad o o 60 06 0 0 Petitioner

versus

Union of India and others . . Hprp. Parties,

| Mathura Pragad, aged abou’c 53 years,
son of sri Ram Gopal, Circle complaint 0 fficer,

Post Magter GeneraIOffice, Lucknw, do hereby

solemnly affirm and state as undero.

1.  That the deponent 1s the petitioner
in the above noted writ petition and as guch

| he 1s fully conversant with the facts of the

casge,

9,  That the contents of parag 1 %0 15
of Qbevattagt_md writ petitimn are true to
ny knowledge,

W@%?

. DatedsLucknow Deponent

M ooy “1083
. //"S
| VBRIFICK D E

'I, the aboOve named deponent do hereby
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verify that the contents of parag 1 to 2 of thig
affidavit are true to my knowledges NO part of

1t is false and nothlng materil hag been concealed.

80 help me God,

Da "’i'Luelgnpw Deponent,
P
May 25,1
I identify the deponent who hag
signed before me,
Q’\f\ 0
Yo
8018mn1y affirmed before me on Qg $ &3

wx/,pn?f‘;oby the deporent who 1s _:
ldentified by ghri M’WM ‘

Advocate, High Court, Lucinow,
I have satisfied by examining the *

- deponent who understands its contents

\
vhich have been readout and explained by me

P

OATH 02 MISSTONER
Hig v, 1cknow Teach)

No.. 77/2 Qg .
Date... ‘flg,g( 83

WWQ otk
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3 IN THE M N'BLE HIGH COURT OF JUDICATURE A ALLAHABAD

LUCK0W BENCH s LUCKNOW
WRIT IT DN 10, ' "OF 1983

b4

Mathura Pragad o o e o o o o o Patitioner
N AT . Versus A S
Union of India and others o o o HPP. Parties,

Lo .. SeNO,  Name ~"Gircle = Circle to
’ - | ~, Where working ~which posted .

P T T ST T S T e

 §/ghrl |
B, Nardyana Ra0

<4

.
]
=
g

2, Surg) Neraln gingh
3, Mehatan singh
4 B Trivedl
5, Suraj Prakash

& 2 & B B
&

‘6, R, Rana Rao
7¢ K&K, Murti o
8. Madan Gopal Gupta W ™
9. K.N, Mehra o . m
10, B.D, Tyagl P . P

11, I.B, Kaughal ] B

w
o
- <

12, C.L. Dhawén ™ W

t‘%\%“‘"

Ny Lipag D

™ 13, M.L.Goel W |
14, Nand Lal Gupta ' D1 D1

»

15', G.C._ gigal N O ™
16, Om Pragad | up UP
17, Ko Arunachalam Tn Tn
18. BoDoPaul | Dl DI
19. Anant Mohan singh BI =

P e

eeee
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< 207 7,8, Keshruyala 6J 6J

21, K,C,Ubriani 34 54

22, Chetan Anand | 1 S ) ¢

23. G.David Treolphillus | .TN“ TN

24, Madan Lal Bargotra DI DI

25, GV, codhola ~ MH MH

%, Durga Das W L

27, ML, Mazumdar - WB' B

28 .I-S'§P'§'8wa{kar . w  MH

f\" kf’ | 29. D.N, Roy R B yN

- ‘30, I,D, Partoti NP MP

he ' 31. N,‘Ba}gkrishnan;n | TN TN

, 32. S.Ranga Rao AD AD

~ éia;_B:.'Dt.Ya?din_ o MH MH

: 34, Shaukat all MP MP
| 365, By Bel U.P, P
| 36, B,L.Kapoor ve. W
a7 ®ai. Padht o OR
L | 38, J.Krishnan . TN
e : , 39. is.\'renkatarainan KK TN TN

' 40, V,S. Mahashabde MH © ME

41".’ MeSe nesai GJ GJ

42, D, Sustarao . 2

43, A.Bhagkaren & £D

44, R.K, Gojalan S TR
45¢ b',m,‘ Kp;hekai- | MP MP

%, @D, petxa RS RJ

7 vy e o w

48, | CuLe Vasudeva . Ny W

49, K.K.Ral B U4 oP

: so. I,B,Chatterji WB yB

61, K.sPassi DI DI

52‘; GC.Udgata . ~~ ~ OR OR

_ wali Mohd, . BI Bl



\ 64, K,B, Pujari OR < OR
56, 9.8, Bewst Bl BI
55. CeRs Chatter j1 VB yB
57+ S}K;Prasa;i u BI - BI
58, s\.;_bl)"Na;jain , BI BT
50, §.P, Sinha s B
60, M, Sharma ‘NE NE
61, N.Re Mehta oI UP
62, ReA. Pandit . wp wp
- ek sA,valmd oW
- 64y M.AL Mohluddin S AD
| 65, R.N Rawat Bl BI
‘ S | 66, 8K, qhatparji | YB )
v 67, GBR,Patralk - OR oR
68, Nared Singh sl BI
69, 6.V, Mahagke MH ME
. Gl Dave B
'(‘7_1'; Y.G, Godbole MH . wE
| 72  Relg Tlwarl Mp MNP
- | 73, V.G, Yadidkar ME  MH
74, D,¥N, Deheulia MP - MP
75, KiC, Chaudhary . NE @
% KM py 00 0W W
o 77 | Re8.PeRe Pgthaik "OR OR
wiece T8 R Gontolagemy A AD
) | '79". | ‘Vgegd'ev_ Hota | | ~ OR . OR
‘8o MM, Deb NE NE
81, J,C, Chakraborty IE W

82,  S.P, Sonl MP MP
sé“," HoLe Sengupta w8 © B
84, v. §, Sibrananim 11 TN TN
85¢ | JoN, Jatav . UP UP
86, AKX, Jaral - WB WB
g7, R.D. Rajak WP WP

) o ‘0'410 .
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{ 88, H,T, Bhandhar MHE MH
80, G.R, Kharara DI bl
90. D, Ramakrishnana TN N
o1; P&, Pulraj TN TN
92, T K, Neellaperumal TN TN
93. Deshraj Agagthia W W
94, - BoCo Rana | DI 133
95, S, Pavanasam TN TN
| 96 R, Khindoo - ORA OR
AN o7, KM, lakra B Bl
o | o8, MJH, Phadnis ~ MHE  MH
'” | _ 99, A,’P.‘Chakrabo_rty B B
w0, L ERmmmhy  © W
f | .- 101, .K':.‘P', sayhégsan KR KR
,1@;‘ M,G, Deshmukh  MH MH
103, AT, Didichandan  MH UE
104, GoLoNe shahtri AD &
105, G, Palugker ~ ME  ME
106, K. Ranganathan TN TN
v | 107, B. “Nagra;]an  ME MH
108, RN, ROy B
109. A.K. Udaivarmaraja TN TN
116‘;"" ¢, Janakirama Saghtri D
111‘; Idradeo singh BI o . BI
e e C.R.Kalyanasundaram TN TN
S e 1;1:3. §.Voldeesvaran KR KR
| 114, ' Albe'rt Jagannatha'n! TN TN
A 11'5",' R. Vasudevan TN TN
" 116. Tulsl Togh Das Gupta VB 4B
117, Ko 8. Natesan . TN ™™
118, S.8, Gandhok m M
| ' 119, §,K.Chakraborty - BI BI
126’;' Brig’.h@t)t}gn Talual Y Ny
121, VeRJV.lyer AD AD

‘.“.‘ 0>5. [ X J
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v 128, Prithvira) shama W m
123, Ao Majumdar BI BI
124, B,C. Rulkarnl ~ ME MH
| 125; P, Mallkrajan Reo ap  AD
126, GeDo Jakhandi B \: uE
127, I, somha B B
108, Jyotimoy Banner j1 WB 9B
129, K.JH,S.P.Verna BL BI
130. VP o Ayachlt | MH MH
/KV | | 131. Bga,njip gingh Alang Ny | N
,/‘:» | 132. '.Radhakri ghnamurty | A g AD
- y 133, LeA, Cahuhan B MH
| 134. Jagdlsh Naraln sinha BI Bl
‘, : 135. Phani g_hgshan chandhry  WB B |
136, AePe Bhatanagar ™ PIC Stpur
137. G.Ps Mangurl . aJ 6J
138. Prabodh chand Kandi WB WB
139. VK, Dhar WP MP
140, P.8, Rangarao AD AD
141. P‘._?f Nedungadl KN KN
142, Béni Lal Gangull yB WB
143, K.P.singh uP uP
144, D.Krighhareddy AD AD
145’;‘ PN, Thapar ™ » m |
146. D. ;Subran‘lani_yax.n I TN TN
147, Jagat Singh o ) .y
148, T.R.Parmar 6J GJ
1497 Ha. Birdd W W
150, Mathura Prasad - .gp . UP
151, Shanti Deo R UP
152 K‘.g‘,xﬁarudiah . TN TN
153‘; Ganga Rem Kardam oP UP
154, Karam Chand Lal . W JeK
155, H. Venkata . KN - KN
156, K, Kalianoan PN -TN |
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157, V. s1Vgpgakashan :
188, H.C, Sinha
169, 0.CeKoll
160, R. Sankaran
6T, Vi Cupta
162, n‘;N;’Jogpi
163. ReKcJaln
164. B.A,Chauhan .
166, S.C.Verna
| 166, M.L.Bhargave
16.7"?“ K‘;.‘A(,lish,es;han
168, BiCyJohst
169, K.L.Rehni
170, L.B, Khare
171, KoSe Ranganathan
172, K.D.Verma
173, Rurishréna
174, Ko Raghunathén
175, LeBe & Asthana

AESONER 7o 176, Ko Vishwanat_han

177, P‘g'é,' Ramachanramurt hy
178, 'L“;ﬂ‘. Kapoor

179, @, 8. Surve

180, V.N, Kapoor )
181, CeBo Balasubramaniam
189, B,Ramchandraiah |
183, LsMige

184, B',S'.’Ifankgsali

185, R,Ganpatht
186, S.Harihar gubramanian
187, Kunden Lal gharu8 -
188, T ;Rangachari
me'.’-K.fRangarao -

190. Se Krishnamurhhy
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P, ]'Balékri‘shnan . KR KR
V.S. Ke_nge o ME - MH
77§, Naragimhachar KR ER
.S, chgphén | TP L 2
S.R. Sachdeva UP UP
ANV, Kunhi Ahmad KR KR
N. Balagubramanian TN KR
Ceo Yeer@ﬁgx_hau TN KR
M,J, Trivedl G  GJ
OGN, s:iyaétava - TP UP
Mool Chand DI UP .
T,S. Ramchandra - AD PEC (Vadodra)
G.L Luthra | I  RJ -
0 .P,. Bhojgi ~ Y J&K
Madan Lal DI  RJ
P.Unnikrighanan RK  BK
Panchan Ghosh w8 B
B, Dattamurthy MH MH
V.Krishanan RN KR
Kulyant Ral sharma DI oP
I¥.Deo ME  ME
M,N.8inha I 3
B“,‘s‘,',pathaik OR  OR
D,J, Vagada w W
C.N, Behere MH MH
TV, Ratain guami AD BI
4 Ram swarup sx_'ivastava Up UP
§.H, Chaddarwala e o
D.H. Dave 6 e
. 0., Bharagawa Up - UP
223. B".L‘.Elongéka_r ’ - B 0
op4; Amrit gingh P UP
295. Sita Ram Pragad ~ BI BI

U
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2%,  JuR, Hore
227, R Bel. Auasthi
228s  CoV, Moghe
229,  Janki Pragad Bikal
20, Darletfam
231. o P';P’)Eaniiilgpgo
2%,  DiS. Nagansur

233,  Chiranjan Deb-Nand

234,  Muneshwar Dass
235,  John Huss Ekka
Santhh Dags
D, Veeragwami

sridhar Ratho

Rgbip@ra Nath Bag
K, Mugallah |
V. Iyyadurai
Laml Naraln Rajak
Pakhan Ram
CoColayyappan
T Venkatadri
‘Munni Lal Kureel

Charan singh

MoP.Srivagtava

BI
uP

'MH

Lt) 3

TN
WB
BI
W

- AD

OR

» Prakagh $ingh Bovind m
Ajal Prabahakhar Kumar UP

SR8 EH 25888

2/

gpP

- MH
- TP

RJ
aJ
KN

‘wB

oP
Bl
“RJ

OR

RJ
opP

WB

GJ
yB

B B

RJ
UP
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- IN THE B N'SLE HIGH COURT OF JUDICATURE AU ALLAHABAD

o | LUCKIOY BENCHs LUCKIOW . ¥,

N - . N ’ ! 0);, .
o WRIT ETITION W, ~ OF::1983 ~ /B\)

Mathura Prasad o+ o » .. o «o+ Petitioner
L. versus + . - - - F—_—
Union of India and others o o OPp, Parties,

ANNEXURE NO,2
INDIAN POSY ANB TELmRAPHS DEPARTMENT _
,’k Offiee of the Postmaster General, UePe circle
. Memo NO.S!Z A/255-XA,49/1 Dated Lueknow, the 6;.19-79
| Subject: Postings and transfers in Qenior/Jun:lor

Time geals of I ,P,Se Grpup A and P,S.S,.
Gronp 'B) Cadres.

“‘?" ' oooo
- The Postnaster General U.‘P. c:lrcle, Lucxnow
has ordered the following pogtings and transfers
in the senipr/J_unior Time gcale of I,P.Se Group
A and P".”S”.’S“.'Group B Cadre,
1. genior T@ of I,P,8, Group A
1o Shri BoL, Kapoor yARD Lucknow is promoted

to officiate in genior Time Scale of IPS

| Group A on purely temporary and adhoc
} o bagls and pogted as SeSeReMe Gorabhpur

vice §hri Om Pragad retired on 3049,79.

2 ~’Junior T/8 of II’Pf‘jS _Group- &

1, shrl Kamleshwar Tripathi, under tralning
at National Acadeny of Administrabion at
Massoorie 1g posted as $r.8.P 0 s, Lucknow
vice shri R,L,Srivagtava promoted to
Senior T}s of I,P.8, Group A,

T by

0200
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9, ShriMathura Prasad, S,Ps. guéaub 1s promoted

to Junior Time gcale ‘o“f I1.P,SeGroup A on
purely temporary and adhoc aglg and posted
ag §re S.POs, $aharanpur vice ghri 0 P,
Gupt a trangferred, |

9,85 GRoD 1B)

The postings and transfers of the following_

of icers approved for P.s.s. Group B vide n.G. o PET
Communication No, 3m1§/9/_79.SPG dated 27-4-79

are hereby ordered ag underse

[ .,\ .
\»?
1,
L
-
2.
TN
/ ‘&/‘ C
i A ‘ "i«,&\
K7 <at A
i . f? p ) i
M7 Sy AN
) S Kﬁs' . v Y
LAY . !
K&“v ‘\\ %:\ . A . ’f‘§, ':.{
1}‘ #\.\\ P ‘/: A (
“»-*“%*' . ’,.:?
/ ‘%;&‘ o . N
4e
5¢

MWL 20ty

Shri @¢,R, Kardam, § .P;Os Bi;jnor (designate)
ig transferred and posted as AJR.D,
Lucknow vice s_hri 3".1,".!;apopr promoted
to genior '1')3 of I,P.S, Group A,

ghri K.s. Chauhan, S.Pd s, Muzafiarnagar
1s transferred and posted as Supdt,
PoSe F ";Q. Aligarh'vice'shri Co8.Verm
o promoted to senior T /8 of I.P +SeGroup A
shri L.B. Khare, Dy, S.RM.0* Dn, Lucknow
(sesignate) ig transferred and posted
as AcDePeSe Cirele 0ffice Lucknow againgt |
] vacant post. ‘
ShriM N.Sinha, §,RHM 1X! Dn, Jhansi o
,v (designabe) 1s now pogted as SeRMe
| 'LW'-Dn. Lucknoy vige Shri B.’N.Jaisal.
Shri A P, Kumar, formerly SsPPs pithoragarh
1g"transferred_lan¢ pogted ag SeRd X!
. Dn, Jhansi, On purely temporary
officiating basis till further orders.

ee3ee



o The following poatings and transfers of
officers in P.S.S. Group B are hereby ordered on

purely temporary and adhoc basis.
1‘;" shri L.N. Sharma P.M. Moradabad (designate)

is now posbed s.P.Os Ghaziabad vide shri
._;),Sharma pormoted to §enior T /c of I,P.%.
Group A,

T 9, shri Tufall Ahmad, P, Allahabad (designate)
A is to continue as § PP s, Sitapur,
o ' 3. shri K,R.Joghl, P, Varanasi (designate)
| '. by | - 1gto continue a8s §,PPs, Tehrl,
\ & 4, ShrlU.G, Gupta, S,PO s, Bijnor ig to
~ continue as §,PP s, Bljnor,
5;’ shrl D,N, Migra, P.M. Haldwani 1s promoted
to P,8,5.Group B on purely temporary and
| adhoo Circle arrangements and posted as

.P.O Se Azamgarh Vice shri KK Ral trans-

* ferred. ‘
| 6, Shri G.P, Bajpai, P.M. Rae Bareli (3esignate)'
f’ : ~ 1s to continue as S s, deoria,
,, \f?:ﬁ . ; ¢ The posting orders in respect of shri B.N.
% &“?‘?}\:‘“65 Jaisal will igsue separately,

_ §/8r1 BoL, Kapoor and Mathura Prasad, L.Ne
Sharma Tnfail Ahmad , K.R.Joshi U.Cotupta, DeNo
Migra, & G.P, Bajpal should cakearly understand that
their postings in §r/Jr, Time Scale of I.PeSe
'Group A‘ and_P.S.s'.' Group B are purely on temporary ,
and adhoc Circle ‘arrangefentg and would not confer

any right for tegular absorption in the cadre,

Charge report should be sumitted to ~

econcern "~ 8d/= Ved Kumar- 4/79
all conce ed. Directo{' Poe‘cal gervices,

W O Lucknow Region.
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Copy forwarded ¥0 se

1; The D,Gs; P& (SPG) New Delhl.110001,
9; The Director Postal Accounts, Luckow, _ - ° -
3, The Reglonal Directors Postal Services, Lu/AD/KP/DN
4, The D,P.S, H(rte CH, W, | -

5.‘ Officel‘GOQGerned'.' - . . . . )
Ge 8re-SJPHs, Lucknow/aharanpur/Nainital/Aligarh/

oW/ S
7. §.P'Ds Budaun/Bi jnor/$itapur/T ehrl/Deoria -
e Mﬁzaffégnggaréehgzgﬂ e A

, RzA1fal bad /AzamgarhA¢athura,
8. -gupdt, _PAQSQFQSO Aligarh. ‘
9.  SeS.RMlCOrakhpur, o

105 S.RM, 1y Dn, By/XDn, Jhansi,

11, H,R.C, Lucimow/G rakhpur/Jhansl - =~ - -
o 12, P’ﬁd“." L4 /Budaun/§HN/B1 Jnor /gitapur/T ehri/neoria/
PN ‘ NZN/AligarhAloradabad/Ghaziabad /Haldwanl
4 : .. AmMathura L
A 13. P/F.of Qfficers concerned,
W . 14, STA/256=XA/79/1" -
15, STA/-XP/Cl3gs 1/79/I, " |
J— 16, STA/X-6 XP/Class 11/79/1 B
AR PE 17, Spare 20 Coples.
P L'b ‘“\6“& 0%\;\ * , e

.v2'>'/~" IaN
Ny . N .
! 7, L&‘ ;6(';’) ‘5, _ a
o ( 5 evoce.
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IN THE I N'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD

( - LUCKNOY BENCHs LUCKWOY A
. o Y e

0 PEPITION 105 7 OF 1983

Mathura Prasad s o e s » o o Petitioner
- | versus - )
Union of India and others o . LHPp, Parties,

o IWDIAN FOST S AND mmcawns nepmmm .
N , 0 ffice of the Postmaster General, TP Circle.
N Memo.NO.SI.'A/255-XA/81/1 pated Luc;mow, the 8.3.1931

gubjects Promotions, postings and transferre of
Officers in Sr. Time gcale of IP .8,

Congequent . upon upgradation ef ’Ppstal
Divigions to Senlor Tiﬁue Scale 'of I".“P“.‘S‘. Group ‘At
vide DeGey P&T communication No.3&5/8o-PE I dated
/ 2.6-6-81, postmaster General Lucknow ‘has ordered

the folloying promotions, pogtings and transferrs
of officers in §enlor Time Scale of I,PeSe Group'ts

1. Shri DL, Joshi S@RM KP-Dn, Kanpur (designate
1 now posted as 8re SePOHs. Varanasi vice
shri B,P, R2l, to retire with effect from
31;7;31 A)N‘. Thig is in partial modifi-

catlion of this office memo, 0f even No,
dated 18,6481s

2, Shri N.L. Reo, sr.s.rn Se Bareilly is
trangferred and pogted as AP MG, 1n
circle O ffice, LucknOw,

é: Shri M.P. srivasteva, S.P.O Se Faizabed is
premoted to gr, Time SQal_e‘of_.‘ I_.P,S.
group 'A' and posted as Sr.SPPS.
Falzabad upgraded post, |

WQM—Z%



-

. - )
- 4, Shri § K.P, Singh, ADPC Circle Office, Lucknow ig

promoted to Sr. Time Scale of IPS Group 1At
and ppsted as Sr. SePP s Azamgarh, upgraded poste

'5, Shri Shantl Dev, ADPS Clrcle 0 ffica(Besignate)
1g promoted to Sr, Time §cale of I,P,S. Grpup 'A!
and pogted as gr, Si.fP“l') g, Bareilly vice Shri
N.L.,Rao transferred. | /

6, ¢hri G,R, Kardam, ADPS Lucknow Reglon, Lucknow
1 promoted to STe Time Scale of IPS Group 1At

" and posted as §r. §.P s Mathura upgraded post.
7o Shri DON,Joghi, AD?S Dehradun Reglon, Dehradun
‘ is ppomoted to §r, Time gcale of IP§ Grpup 'At

and posted as APl .Go(P) Circle 0 ffice,Lus

g; shri R, Jain, ADPS(PKI) Circle 0ffice, Lucknow
1g promoted to Sr. Time Scale of IP§ Group 'A!
and posted ag Sr.S.,P P8 Ghaziabad upgradéd post.

9 Shrﬂ‘.v 8.0, Verma, ADPS Kanpur Reglon, Kanpur |
(Desig,) is promoted to §r Time Scale of IPS
group 'A' and posted as gr.§.PP s, Jhansi

. upgraded post, - o

) ”x. v ‘ 2:, The prdﬁxoti_on of s)shri M,P, Srivastava, B,

s}ngh? Shagti Dev, G.R, Kardam, DeNs Josbi? g.K‘.Jain.
and ¢.C. Verma to ‘genior Time Scale of I,P.S.6roup
1ot in on purely temporary and adhoc basis and will
not 'c:'onfe-r on then any g}aim for ;‘egu.larv vabsorption
'in the cadre. The _éervicg_‘rendered on adhoc bagls
will algo not count for the purpoge of senlority

for promotion to the next higher grade,

'3, Charge report should be gubmitted to
all concerneds ©gd/e

R.S. Gupta 8/7/81

For Pogtmagter ngeral, UoPo

T vty

*Ir



A 4 -3_‘ '
/ }/ | Copy forvarded to s- | %‘
\ ’ 1, The D, Ge P&T (SPG) New Delhi-lloom. ' ‘
2, The Director Pogtal Services, Lucknow/. Allahabad/
Kanpur Dehradun, |

3. The Director Posgtal Accoun*'s Lucknow.
4‘ All sros.P_D 8/SP P s, '
5, - All Pogtmagter Grade A&B
6, Officers concerned, |
7. P/F of the officers,
8 All SSRMs/SRMg,
9. Supdt, PSFS Aligarh,
10, Supdt. PSD LuCKan/Bareilly/Saharanpur/Varar)a51
11, Supdt, Pogtal Stampg Depot Kanpur, :
_ 12, All Officgr in ¢ .{;ucknow.
> 130 411 8,9, in €9 Luc nOw.
-~ \J 14, File STA/256-XA/81/1¢
15, Smare copies 10,
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"IN THE B N'BLE HIGH COURT OF JUDICATURE AT ALTAHABAD-

vy

LOCK'OW BENCHs LOCKWOY

WRIT RTITION 105 ¥ TOF 1983

Mathura Prasad . . ce s o Petitioner
Velfsus

Union of India and others ’." . Ddpp. Parties,

AMVEXURE No, 3
; /}\/ : | ) IMDIAN POSTS AND TELEGR P NS DEPARTMENT.
)‘ office of the Postmaster Generél, U,P, Circle
LA | Memo.NO.srA/zss.XA/sl/l pated Lucknow, the 14.7.1981
| , !
. e ‘3’%%“‘2‘;%‘;“% pore,  SEFLS -

.- : ..‘Grou_":;:h -
- Postmaster General, Lucknow has ordered the

' following promotions, postings and transfers in
senior Time Scala of IP‘% Group A 1n partial modifi-
cation to this office Memo of even number dated
8.7.1981s o

1. shri D,D,Joshi, ARMG(PI) and ST,E.P s Varanast

e (designate) will contimue as AP MG (MI)

Cirele 0 ffice, LucknOw, Orders d hig transfer

ag Sre SO s, Varanasi are held in abeyance
till the end of current adadenie year,

2. shrl WL.Rao, ST\S.POs, Barellly and APHG
circle'o ffice (designatte) will continue as

Sr. S.POs. Bareilly.
3¢ Shri Shanti Dev, &.P.G Se Almo:ca who vag

promoted and posted as Sr.\,.‘P.Os Barelly vide
thig office Memo. of even Ho. dated 8.7,81
_ig now posted as ST. SPOS, Mathura,

WQ%M o o



v - 4,  shri G.R. Kardam, ADPS Luc oy Reglon who was

promoted and posted as &, SO s Mathura
‘??‘?_913‘""’7? ~office Melo. of even number dated
§47:81 18 now posted os Srs SPP sl Agra vice
Smt , Nﬂeﬁlv-am_ﬁl‘}?qsigava proceedings on o

leave for 120 d¥ys,

_Tl}‘e prgr_nppion of g/sbri_shanti DoV and Gj@‘;
Kardem to Senion Time Scale of IPS Grpup A is on -

Y, |
N purely temporary and adhoc basls and will confer on
; A them any claim for regular absorption in the cadre.
Charge report should be submitted to all
‘ converneds L L
;o 'gd/= R.Pe $ingh

T For Pogtmagter General, UoPe
Copy forwarded 1o s= — - . o
1; Thé DG, P&, New Delhi, 110001 B |
2, The Director Pogtal- accounts, LucknOw.
37 The DePeSes Luckrow/Kanpur/Allahabad/Dehradun,

{ ' 4, AlL1 ST.S.Pd a/SPd a/3%R1 s/SRi s,
. 5¢ Postmaster‘s"G;'ade A&D :
\ 6e e%ic%raéogg%‘ned;; L
1 7. P/F O eOfficerse = . ... -
| 8s: supt';'*pist-t%ig?m;f 0 SupdtPeD 14/BR/GHN/NVSI
! . 36~ eupdt, postal Stamps Depo oKanpul ‘
%:otﬁ' Al oif_icgrjs 10 68 £
13, File ‘F A/256-X4/81/1
14, Spare 10 coples.
!L DS @M




- IN THE IDN'ELE HIGH COURT OF JUDICATURE AT ALLAFARBRD

( | |  LUCKNOW BENCH s LUCK'OW ,
WRIT PETITON 0, OF 1983

Mathura Prasad o o o o o o o o Petitimer
| VGI‘&IS .

Union of India and others . . Ppp, Parties,

' AN «‘v'*"Nof‘-‘r'S
_ IWDIAN POSTS AND TELEGRAPHS DEPARTMEND
gy ‘0ffice of the Pogtmdgter General, U.P. Circls. R
g Memo. NO.SEA/255-XA/81/1 Dated Lucknow, the 24-7-1981

Y- Subiects Prmnotiom postings and transfers 1n
o genlor ‘rim Scale of 1,P.8, Grou

-

| Postmaster General Luck:now has ordered the
following promotions, postings and transfers of
'of officers in Senlor Time gcale of I P.8, Group A
on purely temperary and adhoc bagis until further
orders, | o o
Shri §.,C, Verma, Sr'.s‘.'Pl.o s. Jhangl (Designate)
is'now,posted as.STe §,P P s, V_ara'nasi _vioe |
(\f i - . shrl B.Py Ral to Tetire with effect from
4 211081 A/ This 1 in partial moadfl
kﬁL | . | ~cation oo’_tois.office Memo, of even number
dated 8,7.1981.

Shri V:.N".‘?Kapoor, sr :s".Pbs‘; Kanpur ig promoted
to Senior Time €cale of IPS Group A and
pogted as §.€.RM 'KP' Dn, Kanpur vide

Shri C,S. Verma to retire with effect from

31p7-1981 Ao

The promation of s/shri SeCo. Verma and v.n Kapoor

to Senior Time §cale Of I,P,S. Group tAt ig on purely
tempor ary and adhoc bagisg and will not confer on then

%Q%w\ N | e /




- o | o y
¢ g o any claim for regular absorpition in the cadre. The
service rendered on adhoe basie will also not count

for the purpose of geniority for promotion to the

next higher grade, -

L A?h?r.se'repor’c» should be submitted to  all
concarned, " |

‘ sd/.. B.$. Gupta 94/7/81 ,
For Post Master General, UePoe

00py forwarded to $e

YOl o The D,G. P& ,, (SPG)% New Delhi-]lOOOl.
!\ , :"lé: The Director ﬁogtal)Accounts Luckow, - n/
< 3, The Director Pogtal Qervices I ehradu
» - ?”, Allahabad - » Ld/ER{D:
| 4, Shri g,C.Verma §r, 9.Po g, Varanagl,
5, Shri V,N,Kapoor,Sr.S+P O s, Kanpur
: 6. P/F of the officers,
< 7« AllOfflcerg in Clrcle 0 frice,
P 8, All-8.8, GO Lucknow,
. 9, STA/256.XA/81/1s
106 spare copies 10, .

e denn
[ A R J
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{ " INTHE B N'ELE HIGH COURT OF JUDICATURE AT ALLAHABAD

. . LUCKIVY BENCH ¢ LUCKIDY

WYRIT PETITION W, _OF- 3

Mathura Prasad s o e o o o o Petitioner -
Versus '

Union of India and others s o HDPP. Parties,

ANVEXURE N0,

L INDIAN PO § AND TELEGRAP HS DEPARTHENT

r | ~ OFFICE OF THE POSTMAGTER GENERAL, U,P, CIRCLE
/_._%_ , - Memo Np.sm/255.m/81/1 Dated Lucknow, the 7/8/1981
Subjects = Promotion,Posting and transfers of

ficgrg of I,z, ¢ Group 1A,

“ Postmaster General Lucknow has ordered the
following promotion, posting and transferg of officers
of Senior Time Scale of I.P.8 Group 'A' on purely

temporary and adhoc bagls until further orders.

1, shri g};anti mv; sr“.'s;':P';D s‘. Matbgra (QESigl?gFe)
. vide this office Hem of even W, dated 14781
o . s now transferred and posted aé,_glm':s?lbs
k&» o ~ - - Barelly vice shri N.L,Rao reallotted to -
AP, Circle, | |
shri L.B. khare, ADPS Allahabad Region is
~ promoted to Sr.Time Scale of IPS Group A and
POSted aé §.S.PJM 'At Dn, Allahabad vice shri
K.K. Rai

Shri I..B. Asthana, ADPS L ‘Region 13 promoted
to §r, Time geale¢ of IPS Group A & posgted

ag Sr,8K0 g Mathura upgraded post,

4, shri 0 .P. hargaVa SRM SH-Dn. saharanpur
. 1ig promocted to §r.Time scale of IP§ Group A



sy B
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( ,  and posted ag 8T. S.PPs. Jhansl upgraded post.

8¢ Shri Aurit singh, ADPS Dehradun Reglon (Designate
1g promoted to §r.fime scale of IPLg.Croup ‘At
and posted as ST.8.PP 8, Dehradun Vice shri

 KJN.Chari re-allotted to A PClrele,

6. Shri KUK, Ral,§,8.RH +'A! Dn, Allzhabad 1s
trensf_erredband posted as $r.8,PHg, Allahabad
vice shri A.K, Iyengar, re-allotted to Tamil

) /x/ | | Nadu Circle, "
- A | 7. waShri W.L. Rao, Sr.§,PO s, Barellly on relief is
- Clty Dn,
Seur shri K‘.‘Nv'.mch_a'ri,‘_sr“.‘s“.'?‘p s. Dehradun on relief

is transferred and pogted as AP 3 .Ge(SB)
Cire le 0 ffice, A".’Pf Circle, |

- Thie is pursuance of D.G. Pﬂ Order N0.4/19/

| 81-8PG dated 29.7.81 and PG, a.P.Circle Memo
~ ., No.er/12-74/7 dated 30470816 |

% shri A.K. Yengar, Sr.S.P.O 8, Allahabad on
relief is transferred and posted ag AP .G
(I&C) PJ&.G!s office, Madrasg,

This is in pursaance of D.G., Pex Order NO.

Y
ey e
5%&{;*&:“ - y L 4/19/81-SPG dated %/8/81 and PQMQGQ Tamil Nadu
% v&r £

The transfers of s/shri N.L.Rao, .N. hari and

T.A. and joining time will be admissible to them.

2. The promcrbim of S/Shri Shanti Dev, L.B.
Khare L.B. Agthana 0 P, Bhargava, ‘Amrit Singh and
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(/ \ / o KK, Ral is on purely temporary and adhoc bgéi_s

| and will not confer on them eny claim far regular
absorption in the cadre. The service rendered m
gglhpq}_basig will aleo not count for the purpose -
of segiority for promotion to the next higher

grade,

3,  Charge report should be submitted to all

~ concerned,
, /\// " “(ReSe Gupta ) '7/8/81
. : ' for Post. magter General, U,P,
by ‘, -
. S Copy forwarded to =
1s The D,G, P& (SPG) New Delhi.lmOOl.
2¢ The Director Postal Accounts, Lucknow;
4 3, The Director Pogtal services, Lucknow/Allahabad/

| - | - Kanpur/Dehradun,

-‘ | 4; The PM,G. A.P. Circle, Hyderabad,
5. The PM G.ranil Nadu cirele, Madras,

6, Offlcers concernad,’

7« P/F of" the offieers. -

8e All 1 S.P P s/SeR1 s SPMs.

g 3 eﬁted / 'Péqce/s?m /

10, All Officers 1n C.O JLucknow,

11. All S,Supvrs, in COO JJucknow,

12, STA/256-X4/81/1"

13, spare copies 10.
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IN THE HON'BLE HIGH OURT OF JUDICATURE AT ALLAEABAD
( ' LUCKIOW BENCH : LUCKIOW -
| §RIT PELITION M, -OF. o873

Mathura Peagad . o0 00 e o Petltioner |
| | versus
Union of India and others o o « ODPDe Pérties':

- RNVEXURE. NO'(

| ] INDIAN POSTS AND TELECRAPHS DEPARTMEND
n/ Kf/ | Office of the Pogtmagter General, UePe circle
/\l | " ’ Memo.ND.Sl‘A/gSS—XA/BJ/l. Dated Lucknow the 1-12-1981
Subjectz Promotions,_ postingg and transfers pfficers
| 1 . : in Senior Timi'.s.c.:ale of IPS Group A,
' P0stmaster G@neral Luckr'ow has ordered the
fpllowing promotions, p‘ostin_gs and transfers of
' ogficerg _: :ln‘ Senior'iimg_ __scale of IPS Group A oh
purely temporary anﬁ adhoc baglg until further
orders”." |
Lo, 1. shri B,C, Joghl, §.P0s. Almora 1g promotion
AR oy \ | to gr.Time gcale of IPS Group A and posted
- ,W: ?‘% .» as AP M, Ce (PLI) 01m1e0ffice, Lucknow
_ S-/73 )’f% - vice Shri PoN, srivagtava retired,
o g, Shri M N,singh, ADPS(Rect) CO% . Lucknow 1s
R ~ promoted to §r, Time Scale of IPS group A and

‘posted ag A.PM,CGe(Rectt) upgraded post‘“.‘

| Simultaneously the post of APMG(B&E) is
downgraded to ADPS(B&E). The work of building and
Establmhment sections will be looked after by the
1link officer £11l regular incumbent is posted,

WQM—,@\ - e
_




| 12, Spare coples 100 | o
' 13, Supdt, PSD- Lw/BR/saharanpw/Varanasi

@
S @

The prometion of s/Shri B‘;c‘; Joghi and M‘;.“N.Sinha

axg to SGnior Time Scale of TPSe Group A is on

purely temporary and adhoc bais and will not confer
on them any elaim for regular absorpt.ion in the cadra.
Tbe serVice rendered on adhoc basis will also not
count for ‘the purpose of seniority for prcmction to

the next higher grade.

Charge reporb should be submitad to all

ccneerned s

(RoPo singh )
For Pojstmaster General,UePe

Copy ! fOrwarded t0 s=

1; The DG,,P& (§PG) New Delhi-110001s
2, 'The Director pogtal Aceounts, Lueknow,
3, The DP§ Lucin ow/Kanpur/Allahabad/Dehradun
4, Offlcers concerned -
5e A{F of the 0fficers, '
' 10fficers in Circle Office Lucknow, .

‘@7 A1l Section Supvrg. in Circle Ofﬁce, Lucknow,

8, All Sr.8.P P S/SQPO So

All s§RMs/SRM s, :
10, All-Postudgters (Gazetted).
11, STA/256-XA/81/1, "

14, Supdt PSFS Aligarh,
15. gupdt.Postal stamps Depot Kanpur.

ke
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~ I¥ THE B WELE KICH (OURT OF JUDICATURE AT ALLAHABAD
{ LUCKIOY BENCH s LUCKIOW
| YBIT PEPITION W, " OF )¢ g

Mathura Prasad o ¢ o o o o o o Petitioner.
| ~ Versus

Union of India and others o o OpPp, Parties,

ANN XHRE"NDQE

e

~ INDIAN FOSTS AND TELEGRAPHS DEPARTMENT
o ~ Office of the POstmagter General, U,P. Circle
Memo ,NO, SI‘A/255-XA/81/1 bated Lucknow, the 15-12-1981

4%- )

Subjects Promotions, posting and transfers of
Officer of eenior Time Scale of IPS ’
4 ' - Sk |
| Postmaster General Lucknow has ordered the
following promotiong, postings and _trangfers of.
officers in Sepior Timg §cale of I,P,S., Group 'Af
on purely temporary and adhoc Bbasgis until further

orders,

o 1,  Shri B,C. Joghi, APMMG(PLI) designate is now
A - posted as APMG (SB) vice shri P,C. Jain
g transferred to Rajagthan Cirele, Jalpur, This

ig in partilal modification to this office

_ memo, of even no, dated 1=12-1981
Py 29 ; emo, e 1-12.1981,
Q\» £ - . oy ! ’ ' ‘ ', »H '
\\?’f},,x; ST 2 ghri 0 N, Srivagtava, ADPg(Tech) Circle
AN o . . o - o . ]

0ffice ig promoted to Sr. Time scale of IP§

Group *A' and pogted as AMG(PLI) Circle
'Of;‘ice, Lucknow. He will centinue to look

after the work of ADPS(Tech) t111 regular

incumbent joinge

P



27

. .

Jf/
¥ @2

( 36 sbri B.s. srivastava s.P.Os. Gonda is
promoted to §r, Time €cale of IPS Group At
and pogted ag Mela Officer'foi' _Kum};h Mela at

Allahabad vide DG P&T comn, NO.,28-52/81-PE 1
ddted 12/81

4,  Shri s, puraimanicckam and approve a officer
I.P.Se Group 'At ST, § .RJﬂ'G'-Bn. Gorakhpur

19 transferred and nosted as ST.S.PH s, Gorakh-
pur, He will continue to0 look aftéer the

/\/ o ' work of SSPM 'G' Dn, Gorakhpur till further
s
, &\ - orders,

N shri PC. Jain, an approved officer of IPS
Group ‘'A! of:’;“és‘APMG(sB). cirgzle'Q ffice,
L ‘ - | Lucknow on leave who has been t?*ansferred to
'Ra;;agthan circle vide D;'G".‘ ) P&&B commu»mica-
tlon Noyde19/61 PG dated 4-12-81. FHo may
Join Rajagthan Circle on obtaining posting
orders from PM,G, Jalpure The transfer of
ghrl PoCe Jaln to Rajasthan Circle 1s at ‘hlg
/ | A own request and no TA and joining time will
ol o be admigsible to him, |
2 T he promot ign of s}ghri BeCo .J0§hi/ 0 ,_N‘;
srivagtava and RS, Srivastava to Senior Time
geals of IP§ Group 'A' 1g'on purely temporary and
aghoc bagls and will not confer on them any claim

for regular abgorption in the cadre, The gervice
I;end_ered on adhoc basglsg will algo no_t". _c:m;nt for the
| purpoge of sgeniority for promotion to the pex't

higher grade,

\ . v e = am e N

3. charge reporﬁ 'sbould be gubmitted to all
concerned’, | | - - |

| ’ ©8d/a
(RePe Singh')

\—\Qm | | ‘for Pestmagter Geneccal,U.P.

LY 0.3..

’
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COpy forwarded to s
1e ‘%he DoGe P&T SPG)New Belhi.lmoal.

2 +he DP8 Lucknow/Kanpur/Allahabad/ﬁehradnu.
3, The Director Pogtal pccounts, Lucknow,

4, The PM.Gs Rajagthan Circle, 5 alpur,

5, 0fficers concerned,

6. P/F of the officers,

7. All officers zonxs in CH .‘Kw

8, All Sectionsg Supvrs, C&L LW

9, All ST SeP O S/SPO Se

105 All SSRM/SHis,

11, All-Pogtmagters (Gazetted)

12, STA/256-X4/81/1 -

13, Supdt, PSD Ly/BR/V SI/saharanpur.
14, Supdt PSFS Aligarh
15¢ Supdt.Stamps Depot Kanpur

16. sPare 10 copies.

R
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{ © INTHE D NYGLE FIGH COVRT OF JUDICATURE A ALLAFABAD
LOCKIOW BENCHs LUCKIOM
GpIT_PETII DY 0, OF 1983

Mathura Pragad o« « o o ¢ o o Petitloners
- Versus

Union Of India e & o ¢ @ Qgpp‘ Pal'tieso
- & others

/\,/ © INDIAN ROSTS AND TELEGRAPHS DEPARTHENT
\f | ‘ Office of the Postmaster General, TP, Circle.
X Memo O o7 A/gss.}m/gz/l dated Lucknow ’che 26.6.1982

Subjec’c: Promabion, posting and transfers of offlcers
| k | _ in 'SGni"or Time -scele of »Igg group 1A¢

Postmaster General Lucknow has ordered 'che |
following promotion, posting and transfers in genior
Til_qe‘ScaJ‘.e»quPs Group At on purely temporary and -
athoe bastss .

ghri M, Das, S,PPsg; Kanpur. (4f1) Dn, Kanpur is

promoted to gentor Timg geale of 17§ Group
1At and posted as ST.S.P.0s. Falzabad vice

shri MP, ‘§rivagtava to retire on 30,6,82
A/N terminating additional charge to be held
by SSWI 0 ¢ Dn, Lucknow from 30,6482 B

The posting of shri M.Das as sr.s.PD Se Fa:lzabad

a‘
"‘m

“’""“""‘ o . 1g purely temporary till ghri K‘.‘P' gehgal joins,
 Charge report shonld be submitted to all
concerned, o |

Sd/. .P'.' 8ingh
For Post magter General,U,

Copy forwarded t.p:-
1e The :B.G. P& (SPG) New Delhi-llooel

MU ebs

oo



| {A— =D o | | % )
2o The D‘lrector Poe’cal Aceonnts, Lucknow. ,
3. The D.PeS, L ucknow/Kanpnr/Allahabad/Dohradun.
4, shri M,Dag, S.P O s, Kanpur ¢1£1)Dn, Kanpur,
Se P/F of the Officer. _
6, All0filcers in CO IV,

7. ALl section Supvrs.: in CO .Luckmw.
8, The ST 8,PD g, Kanpur.

o 9% File NO, ST A/256-XA/82/1
,)\///

(1\ | 10, Spare coples 5
A | 11, The ST.§.,PP s, Faizahad

19, The PM, Faizabad,

o dan
o0 %o

f'lu CHE, )
-—r AV N R
I\,\M.—/ el s
. .‘“\'\; ’ ' 'Y ; p \";
; & : 5’ e
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"IN THE B N'BLE HIGH COURT OF JUDICATURE AT

.‘

5\

~<Z

IOCKWWY BENCH ¢ LUCKIOY /
WRIT PEITTION 10, "~ OF ~ 1983

.«‘!’

Mathura Pragad ¢ o s o o« o o ¢ Petitioner
-  Versus

Unionof Indla ¢ ¢ o o o o o .epp. Parties.
& otherg .

AR RE NOT

~ INDIAN FOSTS AND TELEGRAPH DEPARTMENT
Office of the Pﬂstmastar G@neral TP, Circle
Memo NO,ST A/255-XA/89./1 ‘Dated Lucknoy the 27-11-1982

Subjects Promotions postings and transfers of
Officers 5 £0 §en ior Time gecal

o Postmaster General H.‘P. Ci.rele has ordered the
following promotions, Pogtings and transfers of
officers in Senlor Time gcale of IP§ Group 'A! on
purely tempy, and adhoc basig,

1, Shri M,L, Kureel, ADPS(B&E) Circle O ffice,
Lucknow 1s promoted to sr“;Time'scgl!e' of
Ix_asf‘eroup‘ 'A' and posted as §F. SPD s, |
Faj.zabad viqe smt‘,iNeelam grivagtava

proceeded on leave,

2, shri B,S, Sharma, ADPS(Tech) Circle 0ffice,
Lucknow 1g promoted _to'sr‘.Ti_me scglg' of
IPS Group 'A' and posted ag SY.S.PD 8
Agra vice ghri G,Re Kardam to retire on
30-11-1982 A/N;

3. shri V¥, Pragad‘_zs‘;P*Ds Ghazipur ig promoted

%o Sr. T,ime‘ gcale of IPS Group tAt and posted
as §r.8.POsNaranagi (sast) terminating
addl'.charge held by Shri K,PeSingh, VS;"“.'SPOS
Azamgarh, | es2e0

WQ%%«/\
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47 Shri Bahadur elngh Sr.S.PPs. Veranas! (desigate)
1g to contlnue as &r.8,PD s, Scharanpur even
after !;pgr?daﬁion of post to genlor Time Scale
v:f.qe Dte,Communication N0 ,32-5/80PE I(Pt) dated

' 10-11-1982% -

) This is n part 131 modiﬂcatian to th:ls office .
Memos NO.s’f:A/zss.Wszh dated 1-9-82 and HO.SIA/255-XA

L /82/1 dated 18-10-1982,
ad | ' | |
" /\(‘ 2e The promotion of S/shri M.L. Kureel B.S. sharma,
. ,
- ' VoNe Prasad and Bahadur singh to senior Time scale of
IPS Group ‘A' 1s on purely tempy. and adhoc bagls
4 o and will not confer on them any right for regular
| abgorption, continued officlation and senlority in
the cadre“."_ |
3'3 ' Arrangement d‘or relief of S/Shri M.L.Kureel
.s. Sharma and V.N’. Prasad for thedr new postings
will be ordered separately,
\ |
N 4, . Charge report should be sumitted to all

Q o converned, Sd/ -

B e ' '
 ONE RGN (R.P. Singh ) »
3 ;y;r N | for Pogtmagter General, U,P.

/L > "B Copy forwarded to s= :

{ 0, 1 4 ) -

‘e N 7€% 1 1, The DGs, P&T(SPG) New Delhi-110001s

ag AN 2, The Dirdctor ‘Pogt al Accounts, Lucknow,

RN 3, The D,P,S.Lucknow/Kanpur/Allahabad/Dehradun

REANES 4, XXX 0fficers concerned,

ENe L C 5‘ P.F. of the OfficeI‘S.

6¢ ALl §.S,P 0 8/8,P D 8/5sH 8/SRl g,

7. All Poatmagter (Gazetted),

8e ALl 0fficerg in CP ,Lucknow,

9,  All Section Supvrs,in-Cd Lucknow,

10, The Supdt.PSD Luc lmow/Bareilly/saharanpur/
Varanagi,

11. The Supdt, PSFS aAligarh

12, The- Supd t 38D -Kanpur

13, ST A/256-XA/82/1

14.Spare 10 coples,

_— ce e
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1N THE B N'BLE HIGH (OURT OF JUDICATURE AT ALLAHABAD
LUCKIOY BENCHs LUCK®Y
GRIF: PEIT D0 7 OF 43@_

- e
Mathura Pragad o ¢ o o o o Petitioner
vergus

Union of India and others o o O pp, Parties,

” ANNEXURE Nox 11
To '

gshrg M .U o Kha Ry

PO stma gt er-Gener al,
U .P o Circle y
, ] q g;; :

Subjaetg Oromo’cions"‘»-"‘“ ogtings ‘and transfers
. ! f cerg . n%l‘, TE@ §Ca 'a OF . Pg Cro

Re spected sir

up_tAt

Mogt humbly I beg to submit that _
vide c.b Memo No.srA/ass-XA/sln at, 8.7.81
some officers junior to me have been promoted
to‘Sr.j.‘ime Scale of IP§ Group 1Aty To my utter
disappointent and surprise, By name has beep

| omitted in the memo for the reasons not know to me,

" I _han put in gbout 28 years unblanighed garvice

and vorked to the full satisfaction of authorities
and subordinate staff in ifferent, capacities In
junior and genlor groups, ’ -

| prayer

-

1, therefore, pray your good selt kindly to

consider my case to gave me from any losgs at

your benign hands. o
‘For this act of kindness I ghall remain
ever gratafulo
‘yours faithfully

g¢d/- Mathura Prasad
co C/o0 the PMG UP Circle

'm'.m: Ly | S 4 Lucknow,e

THE 10,7481

[ XXX X N BN J
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IN THE B N'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
LUCKIOW BENCH s LUCKNW

YRIT PETITION 10, OF 1983

" Mathura Pragad o+ e ¢ o o ¢ o o Petitlioner

~ Vversus
Unien of India and others o« o OPp. Parties,

ANNEXURE 1071
COpy o order No. 416/83-8?6(13) dt. 2.5.83

from V, S, “Rao, Agstt, Director General (SPG) Bharat
sarkar Sanashar Man’cra.‘La;ﬁl, (P&T Directorate) N.D.
eopy to All Heads_ o‘f‘_gircleus, _Allzbirectors/ﬁ)y.l
Directors of A)Cs'POgt.gJ'.‘&.othei' Se
| eocenss
Subs Premotion to the Sr.Iime Scale of I‘;P‘;‘s'."Group;A
®ccsccec
The President is pleased to appoint the
following officers of from Pss Group B to officiate
in Jr, Timg S§cale of IPS Group-A on regular bagls

until further orders and post them as underse

Circle In Circle to

§.No, Name S/Shri
which at +hich pogtedm

present TONDw
working tgop e
- Junior Time
gcale of -
?{@*?’R?{" TR vy e AT T T e T e £y el IPS Group-'&
1, v*;x“,' phir MP. M
o, PL.S, Ranga Rao Andhra Pradegh éndgra Pra.
ce Ve & , , o

Karnataka

3. P.PlNodungadi
4, Benl Lal Ganguly

Karnataka

Wesy Bengal weet Bengal

5 K”,’P‘:singh UoPe yest Benga
6_.“: '.N“'. T hapar NeWe NeWo
D.Subramaniam I Tamil Nadu Tamil Nadu



=2

| Mahar ashpra

NoWe

MoPe

Yest Bengal
MP, |
Karnataka
Tamil Nadu
Maharaghtra
Témil Nadu
Delhl -

yest Bengal
TP,

| Rajagthan

Kgrpataka
TP,
UoPe

Tamil Nadu
Tamil Nadu
Tgﬁ_il ‘ Nadu

- Pa L, Charbhanga

Tamlil Nadu
Andhra Pradesh

Maharashf.ra

Andhra Pradesgh .

ramil Nadu

~Andhra Pradesh Andhra Pradesh

3‘ 8, Jaget Singh nad,
9".“ T“,R‘, Parmar Gujrat
10, §.Co Bagehl | west Bengal
11, Shanti Dev TP,
12"‘:‘H‘.Verikata' | Karnataka
13, K.Kaliappan Tamil Madu
14, 0,G, Koll Maharaghtra
15, R. Shankaram Tamil Nadu
. 18, VM, Gupta Pogtal-gtaff
N S college
4 15 17, D,N,Joshl TP,
B \_s( ~ (18 ReK,Jaln T.Pe
| | - 19, B,A, Chauhan Maharaghtra
20, M,L,Bhargava N
;{; 21e Ko Adigeshan Karmataka
22 BoCe Joshl ToPe
234 L3 Fhare. =5
2. K‘.”S’. Ranganathan Tamil Nadu
25¢ Re Krishan o Tamil Nadu
\ %o Ko Raghunathan .Tfamj.l Nadu
o 27, L.B.Asthana TP
fz 28, K.Vighwanathan Tamil Nadu
I 29, PuS. Bamachandramurthy Andhra
RER B S S Pradegh -
30. G.S. ‘Surve Mgharashtr_é
- 31. V.N.Kapur TSP,
32. ¢,V .Balagubramaniam Tamil Nadu’
33. B',R{imachandriah.
34. ReS, »‘1jank§.s‘a1ai» Karnataka
_ V.'_afs".,B._.'Gapapathy" Tamil Nadu
. 36. Kundan Lal Sharma Directorate
37, K. Ranga Rao Tamil Fadu
é8f Pe Balagrishnan_ 'Kerala' ‘
39. V.S, Kénge | Mahe}rasbﬁra
, T.8e Narsimhachar Karnataka

Karnataka
Tamil Nadu
Delhi _
Tamil nadu
Kerama
Maharashtra -

Karnataka



Wte s The station of posting will be indicated by the

- éli K.Se Chauhan /D;roctorate " Delhi
42, S.R. sanhdevé UJPe UP
43, AN, Kunhi Ahmed  Kerla Kerla .
s 0N, grivagtava  UP o
;5”, Mool Chand pelhi Delhi
: 46;‘ P.A, Subramdnlam Tamil Nadu Tamil Nadu
47; sant Lal pelht Delhi
48, OPiBhojel e M.PS
//;ir/' | 49; 0.,P, Unnikrishnan | Kerala Kerala .
u 50s Bs Dattamoorthy Maharaghtra  Maharashtra
‘%f 51, V.Krishnan Tamil Nadu Tamil Naﬂu
‘ 5zf LgV; Deo Maharashtra  Maharaghtra
'#L '5§§ B}JZ Vagavada Gujrat | M,Pe
' 54¢ TeVe Narayan Swamy ~ PTC Vadotara Gujarat.

circle to which the officer has been trans-
ferred to the circles from where he 1s being

trgnsfgrred within 10 days of the receipt of

) thig commnication,
2\\ .9, The promotion of these officers 1s subject to
A S the condition that no disciplinary/ﬁigilance case ig

gjzgﬁ—- .Qzﬂ\disciplinary/ﬁigilance of the type referred to in

vy
LY this office letter No.6-16/719D1qc.I dated 25.3.72
read with this office letter NO, 56/13/76-Disc.1 dated

£ ;‘E.ﬁ.w /»d 8‘9.76 and NOO%/'?/??-Disc. I dateﬂ 13.12.77 18
- gb 3 W""‘v’b
| ""?:sicaurt i’"’\"‘..;:f pendi_ng igﬁ_gainst any of these offlcers ar some

punlghment like gtoppage of increment ig current,
thgyvshould not be rolieved on promotion and the

matter should be referred to this office immediately,.

8., In gome circles, vacancies may still remain
unfilled after accommodating the sr.Tine SCale/Jr.
Tine scale<>fficers allotted to that circle, These

Tl rm o |

..4.
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vacancieg have been left keeping in view the direct

recrult officers who will be eligible for ‘promot ion |
- to sr.Time geale shortly and IPsﬂ_xproQatiqpers of
11081 batch who will be due for independent charge

in the next few mbnths. Thege vacancles are not -

proposed to be filled up on all.Indla bagls now.

‘ 4 The dates of agsumption of charge i1n the
\}v/ Jr,Time scale may be intimated to this office for
//‘ ’- | igsuing notificgtionfi ' ,
_l\ ,. ' : v . - . .
v - gd/~ (V,S, Rao)
' ' Asstt, Director General(SGP)
4 Noy STA/255-XA/83/1 dt. at Lucknow the 7,5,83

Copy 1s forgarded for information to s-
15 ghri K.p.Singh Sr.$.PP 's varanasl

o, Shri shanti Deo, §r.S.PL ts Bareilly,
3¢ Shri B.N, Joshi ARIG(P) CO.Lucknow
\ 4, shri ByeExJoshl RK, Jaln Sr.§.PPs Ghaziabad
5o Shrl B.,C, Joshl ARMG (§B)CO Jucknow, .
6, Shri L,B.kKhare.SsRM Allshabad” o
7, Shri L,B.Asthana &r.8,P0 s Mathura Bn,
- Shri V,N.Kapur, §SRM Kanpur -
o Shri 0 JNeSrivagtava ,APMG(PLL) Luckow
0. P/F of the officers, _
o DoP oA, Lucknow: | S
" DePo8s Lucknow/Allahabad/Kanpur/Dehra Dun
. Spare 10 coples, S _ o
Coedfe
For Postmaster General
U.P, Clrcle
Lucknow,
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7 e N In The Hon'ble ngh Court Of Judicature At Allahabad,
N N
) o Lucknow Bench, Lucknow.
: ~In re:
S Writ Petition No. 3664 of 1983,
/) ‘ ' -
e Mathura Prasad. .. .Petitioner.
v - B Versus
Union Of India and others. - + s sRespondents.,

BT

I, B.C. Joshi, aged about,§2:years, son of Sri Y.D. =~
Joshi, Assistant Postmaster General (Staff), office of the
‘Post Maéter General, Uttar Pradesh,' Lucknow, do hereby

'solemnly affirm and state on oéth as under:-

1. That the deponent is Assistant Postméstef
General (Staff}, office of ?oStmaster—General, ﬁttar-
Pradesh, Lucknéw and as such he is fully acquainted |
with the facts deposed to below. and he is also competent
to swear to this-affidaviﬁ. The contents of the writ-

Petition have been read over and éXplained-tolthe deponent

’ who pas understood the same. I submit that all the
allegations in the writ petition are denied except those
which are officially admitted and its parawise reply

is as under:-

/%;? _ 2. That the contents of para 1 of the Writ Petition
L
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are not disputed.

3. That the contents of paras 2 and 3 of -the Writ-

Petition are not disputed.

Lo That the contents of para 4 of the Writ Petition

are not disputed,

5. That with ?egardito the conteﬁts ofvpara 5 of the
writ Petition it is submitted that_some adhoc and tempo-
rary 'arrangéments by promoting dgfihe officers of Postal
Su?érintendent Service Group"B"had to be méde in Circle
due to non~availabiliby of tﬂe‘regular officers in
Senior and Junior Scale of Indian Postal Services. It is
further submitted that ¢he petitioner being one such
officer of the Postal Superinﬁendent S;;;Ees was on
purely temporary basis promoted in various officiating
_arrangements as folloﬁs:- -

(a) SSPO's Saharanpur from 17-12-1979 to 23-7-1980.

(b) Gircle complaints Officer from 27-7-80 to 8-9~80s

(e} $8PO's Moradabad from 9-9-80 to 15-10-80

(d) Circle Complaints Officer from 16-10-80 to 31-10-80.
(e) SS?O'S iucknow from 1-11-80 to 20-5-81,

(ri éircie Complaints Officér from 21-5-81 onwards.,

’ ﬁ_ - It is furthef submitted that aforesaid appointment
-5 being purely adhoc and temporary were on the specific

condition that it does not confer aﬁy right for regular

_ promotion and absorption 1niIndian Postal Service cadre.

6. That as regards to the contents of repeated, para
5 of the writ petition it is stated that certain of f1-
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ciating promotions in senior Scale of Indian Postal
Services Group'A' were made on purely adhoc and temporary

basis,

7. That the contents of para 6 of the writ petition
as stated are deniéd. It is stated that the promotion in
senior scale of Indian Postal Services Group'A' were made
on adhoc andvtémpomari basis as porkexogeﬁéies of
e ~ service and the officers who were eligible as per rules
7 " were temporarily promoted by the orders contained in
4 ! - Annexure No.3 to 10 to the writ petition. Rest of the
;f‘ _ contents of this para as stated are denied. It is denied
that when the'peticioner Was pésted at Moradabad no

other officer was ready to work at Moradabad,

8, That the contents of para 7 of the writ petition

~ a8 stated are denied. It is submitted that the petitio-
ner could not be considered for promotion to senier scale

- of Indian Postal Service Group 'A' as his conduct was
under enquiry in a vigilance case and disciplinary pro-
ceedings were contemplated against him and as such no
alleged injustice was caused to the,petitibner. The ré=
presentation dated July 10, 1981 was considered but no
reply was given as‘vigilance case was pending on July, 2,
1981, \

9 - That the contents of para 8 of the Writ Petition

are not diSputed.

10. That contents of para 9 of the writ petition as
stated are denied. It is submitted that the petitioner

was duly conésidered by the Departmental Promotion
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Ccommittee held in 1983. The aseertion of the petitioner
in this»fara that while promoting officers to junior
Time Scale of Group'A' the seniority of petitioner in
Postal Superintendent service Gronp'B' was ignored enta-
iling discrimination against him is not correct. A dis-
ciplinary case was pending against the petitioner and as

-per existing instructions of the Government, the findings

with respect to the petitioner were kept by the Depart-
mental Promotion Committee in a sealed cover.

. -
1, That the contents 88 of para 10 of the writ
petition as stated are denied. It is further submitted
that promotion/pt’junior Time Scale of Group'A’ from
Postal Superintendent Service Group'B' is made by sele-

ction on the basis of merit and seniority alone,

12, That the contents of para 11 of the writ petition
as stated are denied. A disciplinary case was pending
against the petitionerf and as per Government instruc-
tions the findings with respect to the petitioner

were kept by the Departmental Selection Committee in

a sealed cover and as such no question_of'any show cause
notice arises. The question of any hostile discrimination
also does not arise in the case of the petitiocner.,

13, That the contents of para 12 of writ petition
as stated are denied. It is further‘submitted that
there is no discrimination as alleged by the petitiener
and every Government servant has the right to be consi-
dered for promotion in his turn but he does not have any
right to be promoted as promotion depends upon the suit-
ability. In the case of the petitioner as the discipli-
nary proceedings were pending he was duly considered by
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the Departmehtal Selection Committee and as such the

question for discrimination does not arise.

14. That the contents of para 13 of the writ petition
as stated are denied. It is further submitted that the
orders contained in Director General, Posts and Telegr-

~aphs New Delhi dated, May 2, 1983 has been implemented.

15, That the contents of para 14 of the writ petition.
as stated are denied., I; is further submitted that'the
promotion orders dated 6-10-7§, 827-81,14=T=81, 2i-T7-81
7-8-1981, 1-12-81, 26-6-82 and 27-11-82 are valid. The
promotion orders are neither afbiﬁrary nor violative of
Articles 14 and 16 of the Constitution of India,

16,  That para 15 of the writ petition including grou-
nds (1) to (6) in the writ petition are untenable, and
hencé denied for the reasons stated in paragraphs above
mentioned. The prhyer clause is denied and the petitioner
is not entitled to any of the reliefs claimed. The writ
petition has no force and therefore, deserves to be
dismissed wiﬁh costs.,

Lucknow,dated: - /;%/ /
‘ w— ¢ :
H9¥3m5§f$§£i193é. Deponcy
it

Verification.

I, the above named deponent do hereby &
the contents of paras 1 to 14 of this ¢
affidavit are true to my own knowledge based on
perusal of records and the contents of para 15 and 16
of this counter-affidavit are believed by me to be
. true on the legal advice tendered and no part of it is
false and nothing material has been concealed, so
help me God. _ o
_ : /g% ) R
Lucknow,dated: _ ‘47Z1zﬁgf pe
«Hovetiber 3198 Deéponenfit !

I Tdentify the deponent who has signed .
before me.

flefor, tof
A;§§Zié§f£{/L¢Z%;g?7
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Solemnly affirmed before me on Z&*"‘t‘id\‘?
at 4@ a.m./pg{by sri B.C, Joshi the deponent,

: who is identified by sri Mﬁj“"* )""/? (/{ﬁ—-ﬂuf\ﬁﬂw}’ Wile_

MWAdvocate, High Court, Lucknow,
I have satisfied_ myself by examing the
“deponent that he understands the contents of this
affidavit which have been read over and explained
to him by me,

s
TN
B¢ /
. . :’:\
. '\v\
A\
I
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i
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V_/ \' In the Hon'ble High Court of Judicature at Allshabag

.K/,

o
)

(Lucknow Bench) Luckno We

Writ Petition Ne. €€ or igg 3,

. Mathng ..fo'*:“‘éf«: A .

Versus

( ’ h’\"-“@m\ uj‘ )'vw(/ic,

REGISTRAR,

Petitioner

@ZZM  Respendents.

i T am sppearing as the Central Government

Standing .Oounsel, en behalf of @e%iéé;@m/}%equndeint/

Opposite pParties.

Dat.ed‘ .i?g” /. §%
9135

U.K, DHAON
Advoc2te
Addition=l Standing Counsel
~ Central Government
Allahabagd High court

(Lucknow Bench)
Luckno w.



| , ~' In The Hon'ble High Court Of Judicature At Allahabad,
. | vroot re.

Lucknow 3ench, Lucknow.

_BEHALF GF RESPONDENTS 1 70 &

In ret

/ _
F)" Writ Petition No. 366h of 1983.
b
4/ ' Mathura Prasad, | | ++ JPetitioner,
Ver‘suﬁ e e .
Union 0f 1India and others. ~ «esRespondents,

I, B.C. Joshi, aged‘about'%;7;ears, son of Sri YD, =
Joshi, Assistant Postmaster General (Staff), office of the

Post Master General, Uttar Pradesh, Lucknow, do hereby

A

éolemnly affirm and state on oath as underie

e
’}“% o . Thaa the depanent is Assistant Postmaster

| ’ ﬁenera’ (S%aff), office of Postmaster-General, Uttar-
Pradesh, Lucknow and as such he is fully acquainted
with the facts deposed to below. and he 1s also competent
to swear to this affidavit. The contents of the writé
Pebitibn have been read over and explained to thé deponent
who has ‘understood the same. I submit that all the
-lleaations in the writ pécitioﬁ ave denied except those
which are officially admitteﬂ and its parawise reply

15 as underi-

2. That the contents of para 1 of the Writ Petitioﬂ



A

s

are not disputed.

3 That the contents of paras 2 and 3 of the Writ-
Petition are not disputed,

be That the contents of para 4 of the ¥rit Petition

are not disputed.

5 That with resard to thé contento of paia 5 of the
writ Petition 1t is submitted that some adhoc and tempo-
rayy arrangcmenns.by promoting ag/the officers of Pdstal
éuperintendent Service Group 'B' had to be made in Circle
due to non-availability of the regular officers in
Senior and Junior Scale of Indian Postal Services, It is
further submitted that the petitioner being one such
officer of the Postal éuperintendent Serkces was on
purely temporary basis promoted in various officisting
arrangemente as follovaiw

{a) SSPO's Saharanpur from 17—12-1979 to 23-7-1980. _
(b} Gircie complaings Officer from 27-7=80 to 8-9-80¢

" (c) 8SPO's Moradabad from 9.9-80 to 15-10-80,

(d) Circle Complaints Officer from 16-10-80 to 31-10-80.
{e) 88P0's Luclnow from 1=11-80 ton 20—5-81.
{£) Circle Gomplaintw Cfficer from 21.5-81 onwards.

It 1s further submitted that aforesaid appointment
-2 being purely adhoc and temporary warve on the specific
condision that it does not confor any right for regular

promotion and absorption in Indien Posyal Service cadre.

8. That as ragafds to the contents of repeated, para

5 of the writ petition it is stated that certain of fi-
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ciabing pr@metions in ﬁeniar Scale of Endian Postai |
bervices @raup'ﬁ’ Wers made on purel y adhoe and %@mnarary

basis..

7.  That the ;aﬂﬁé@@e;@f'pa?a 6 of the writ petition
as stased are‘éaﬁi@&. Tt ié»&taﬁaﬂ ﬁh@t'thé’pfﬁmotioh in
sanior Bcale of indman Fostax @@rviceg Gv@up’A' mere made

on adh@c and teMparary basza a8 per @xagencias ef

service and the officers vho wsre eligible as por rules

were temporardly promoted by the orders c¢ontained tn :
uﬂncxare No.3 to 10 to the writ p@ﬁl&i@ﬁ. Eest of the
cmntenﬁs of this para as snate& are aenieé.i It is deﬂiad
that when t,he petisd fioner was pmat;ed at Moraﬁabad no

other officer was veady to work at Moradabad,

8.  That the contents of para 7 of the writ retition
28  stated are lé-éﬁm-iéd;' It is subristed ﬁiﬁaﬁ‘fﬁh@ ‘yé‘?tiﬁi’éﬁ- k
ner c@ulﬁ not: be. c@nsiéered ”er prcmatﬁsn tc seniér scale
of !ndian Paatai servica Grbup *&' as “his candfct'was
under anaairy in & vigilance case and éisexplinéry,pye;

ceadings ware centemalate& aga?jst’hﬁm and as sﬁch no

'alleged injustice was caused  to tha pﬂtitibnér. ?he re-

presentgwian dagad ‘uly 1@, 1981 waa cansidered but ne
reply was given a&.vig&lance case was pendingfon Jnly, 2,
1981, |

»99' | That the _contents of para 8 of bhe Wr&t Petitian

are not diSputed. .

0. That contents of para 9 of«ehé‘ﬁriﬁ pet&t&onsaa'

stated. are denied It; is- submitwd ..hat the pet.iuioner
was duly. condsidered by the Deperﬁmental Promotion |



“lpm

Committee held in 1983, The assertion of the petitioner
in this para tﬁat while promoting officers to junior
Time Scale of Group'a' the seniority of petitioner in
Postal Superintendené'aervice Group'B' was ignored enta-
iling discrimination against him is'nob correct. A dis.
ciplinary case was pending against the petitioner and as
per existing insgructions of the Government, the findings
with respect to the petitianér*were kept by the Departe ﬂ

mental Promotlon Commitice 4n & sealed cover.

11, That the contents 88 of para 10 of the writ

‘ petition as stated are deniéd. Iy is further submitted

that promotion $¢ junior Time Scale of Group'A' from
Postal Superintendent Service Group'B! 45 made by sele-

ction on the basis of merit and seniofity alone,

12, That_the contents of para 11 of the writ petition
as stated are denied.:A disciplinary caaé was pending
against the petiticner and as per Government instruc-
tione the findings with respect to the petitioner

were kept by the Eepaftmental Selection Cormittee in

a sealed cover and as such no question of any show cause
notice arises.vThe question of_any hostile diserimination

also does not arise in the case of the petitioner,

13, That the contents of para 12 of writ petition
as stated are denied. It is further submitted thag
there 4s no discrimination as alleged by the petitioner
and every Government servant has the right t0 be consi.
dersd for promotion in his turn but he does not have any

\
right to be promoted as promotion depends upon the sul

R 2
ability. In the case of the petitioner as the discipli.

7477 procsedinga were  pending he was duly considereq by

S

s
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the Bepartmental 3elect1an CQmmittee and as such the

qﬁQQ&ion for disariwinatian does net avise.

e That the contents of pare 13 of the vrtt petteton

as statea are é@ﬂi@d, It is further Submigt@d‘théc the‘

orders c@ntainedAim!ﬂir&c@ﬂ?'General._ Posts and T@i@gr»m

:”aphs New Pelhi datwé May 2, 1983 ka& been imple mented,

15a That the eonﬁenza of para 14 of the wrizupekition
as ‘stated ave deniad It is furtber submi t@ﬂ ﬁha@ th@
pramatieﬂ owé@rs dat&% 6-10679, Ra7w$1 1&n7» EA_7.31

: 798~1Q&1, ?w12~81, @6:66«»3? and 37&17«-82 am V&l’i\’ip The

| pr@ﬁGL&QE‘GTQQFS'ar@ meﬁpher_arbitwaxy amr'vaalggive\af

arbiglgs 14 and 16 of the G@ﬁﬁ%iﬁﬁtiﬁn*@ﬁ 1@&1&@

16. .' '"“uat p&m 15 af the wri?:; g.am'tim ‘L?cludimg grole
: nds (?‘ 50 {6]. in tﬂe wrxn p@siwﬁmn are uﬂmﬁnab_@. ané
"Vhence 6&ni@ﬁ Ler‘nhm reasons stated in pafagrapha above

maatianea. The pvayef ﬂigase_ia dented and *be petitiener

i?;nabfgn@itlaﬁ to any of Gﬁ@wrﬁliéfﬁyalﬁ&mé ?%e wrd @

petition has no force and therefore, deserves to be

dismissed with coste.

Lucimow,dased:
Rovember 'v,19®é.:‘ o - Deponent.

A”Ig thﬂ ebove numa& écPan@n* 40 herabv V@vify thgt

. the contents of! parag 1 to 14 of shis counter

- afridavig aye true Lo my own knowledge hosed on
. perusal of’ recoi&s and the contents of para 15 and 16
of tais eounpercaffidavig are belisved by me %0 be

tyue on the legél advice tendered snd no part of it s

‘false and nothing maverial has been crncealcd, g0
help me @od. . .

Lucknow daged:

NGVtmmﬁr, ~ 198éﬁ_ '4. BEpon@ﬂt;

1 .
. i Identify zhe d&ponnnt vwho has aigned
. b@f@ré me. .

. o o Advocate.




. SR 301emn1y affirmed befom me on
at f a.m./p.m. by sri B, c. Joshi, the deponent, ‘

who is {dentified” by sei
- Advocate » High Court, Lucknow.

I have satisﬁed myself by examing tha

»depanent that he understands tha ‘eontents of this
B - | afﬁdavit which have been read over and explained
~* to him by me,
‘, s S
. )
b



A ‘Before the Hon'ble High purt of Judicat.ui"e at Allghabed,
| ~ " . Lucknow Bench Luckuow.
Writ'petiti_on no . 3664 of 1983
Ci.Application No- of 1986.

Pt AT T

{ e.l;; A .

g 1986 ‘

e AFFIDA T

‘ 100

% t HIGH CO q

§ ALLAH BAn C}
Mathura Prasad - veeseees PElitiOnET .

\ : Versus
\‘f/ v
Union of India and o thers iveesess RespondentSe.
4 N ,
Affidavit

S i et

ad aged about 96 yeers, son of Sri
17/141 X Geeta Nagers Kaka Deve,

m ob oath and stgte 88

II, N‘Iathura]?réb
Ran G)pal resxdent of i
Kanpur, do nereby s:)lemnly affi
upder:-

1. ‘fhat tne deponent is the petitioner of the aBﬁe
moted writ peﬁition and is fully conversant with thé
faets apnd circumstances of the case. | 'A

2. Tnet the depanent had filed the abyve noted writ
. petition in which 0o orders have been pasSsed, in view

of the creation of tne admlnlstrativé. tribunal umder

Act 10 «13 of 1985 a]_l the wrlts of service matters are

pending without aoy further proceealng;s.

3. Taat the deponent is on the verge of retirment

on 31.5.88 and will be deprived off his &ll legitimate

rights and claims, if the ma tter is mot decmed immedi abe

W(%% In these c1rcums‘c.
ances the peti tioner (debonenﬁ) 4s 1
- 5

00-2
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befare ’d&e)‘»’f/. |
el Y

N @ :

~ Befare the Haa'ble High Grurt 3f J adic at&re at. Allahabﬂd
Luckmw Bench Luekmw .

%mt. petitiaa 39.3%64 of 198&. |
Sarfﬁce Bencn %ifatter.

| Br:fw,___ﬁ,é‘?.ﬁv

_m. Ve, D B '
MPMSﬂﬁ . ) . .".',. sabease Pe‘t’i tianer.
, V'em‘us
V.Uwen' ' . : .
| Qmaf Indxa aud o‘mers sesvssnes Resp)ndents.

Ihe humble pet:.tianer, nened abwe bess ) submit

85 lmﬁ 6!‘.

R ﬁzgt the pet:,tmner hed filed the ab) Ve nated writ
pet,iugu in which oo :Jr'ierq have been p,.mased, in view |
~ot’ mgz‘cre@m;nmm the administratioe w;bmal_under

;;.et;_-x}a..ls of 4985 all ttze‘ wrzw of service matier s are
peﬁdiﬂg without anfy furtaer pro ceadings.

2 Tnat the ?e‘tﬂimer’ is ou the verge of retirement on
3l 5.88 and will be &eprived. of{ his all legitimate

rigats and claims, 3.f tae mgtwr is oot decided immediately

In these circumstanees the peditisner as no other asliernative

-€ bub to witadrew the above nrted writ petition end to file

‘& fresh claim petition before the centrsl "“ﬂministrative £
- tribunal beueh at Allahabad after wimdmwmg the above

1 ted wrid petl tisn.

wnerefare, itis prayed mgt. yaur lordship may be pleas
«ed b aliow the petitioner to withdraw tne above noted

m‘it B wition “&n ‘enable’ the petitisner v file a fresh c)-
abive fribunal at ﬁllaaaa%a. '




Befare the Hon'ble Hi@ Gaurt» af J udica‘oure at Allahabed.
Luckuow Benoh Lmknm‘ o
Wriﬁ ‘petition m« 3664 ef 1.983
_.&M@lieﬂﬁan Koe of J. e

-\((if“ ;
%/T B Uathura Prasad I _,-,.1f%:;,f-l;-«:.:.ii’i‘éti;_tionn'a;r.
Tersus
Uni@n of India&ﬂd o thers sssssasse R@Spsndents.
} | Ig- ﬁathura Pm%d sged ehyub. 56 year:a, 800 2 of S
(/ '_ | | - Rem Gopal resident of 117/1.47 K Gset& N&gar, ;&aka Deva,
- Lanpur, d hereby Solemal’y affim oo aa’ﬁh md state as
:{'{ under.a DA B ‘

1@ I‘hat the depaa@nt is me petitiaaer of ’me abave
soted writ petition end is- fully eaﬂversant with the

- tacts and oireunstenses of the casos

' 2. [‘Ihat the depment had filed the abave matad writ

N petitian in mhich 9 arders heve: been passed. io view
of the ereation of t.he administratm tribxmal mder
Aot no i3 af 1985 all the writs of serv‘lce matt.ers are

| penﬂing without any further pzoceedings. o

3« Tnat ’she deﬁéat 13 on we’ verge af retirment
;{,/B,‘al.SuBﬁw—-?bé deprived af f his all 1egitimat,3 \R

D///C\\ e S, -»r is ot decided inge” :;

tioner (d Bﬁaﬂ@ﬁ




Qe

othe alternative bub to withdras the gbove noted writ
petition and to file a fresh claim petition before the
oentral adninistrative tribungl bench ab Allenabed after
withdrawing the above noted wrii petdi tion.

)/‘

o Lucknow . WQ o

<« Dated 9412486 Deponente
Yerification
1, the above named ldepanen't & hereby verify thet
| the contents of paras 1 to 3 of this affidavit are irue
R - to my personal knowledge uw part of this effidaviv is
false ana nothing material hes been concealed so help
| " ae Gde ,
f ' _
| : Lucknow | ' W@%aﬂ
N‘{""ﬁ’ pated 912486 | Deponent.

I identify the depounent who has signed before me

sdwoats.

Solemnly #ffirmed before me on §.-12-8¢
- ab I-158 @ o/pame by the deponent Hathura Prasad
wh) is 1dentified by Sari R.P Svwweshios
Adweate High Court Bench Luckoow.
_ o I have satisfied by my self by examining the depsnen
that e understand the oontents of t.is affidavit
wuich ha}e been I ead and over explaine;i by me.

~_
sb- ChadtaialoQupla

sQD‘Q ('o«sm\sslbq,‘w ‘\WQ o Q'l/\

L}_, = ,Huak Couwy 'ﬁuw
\._dﬁvﬁw B nd “'"\__“T—-‘ —_—
fee € 1%@? ) .
Dol




She

Qe

other alternative but to withdraw the above moted writ
petition and to.file a fresh clain petition before the
central administrative urlbunal bench at Allzhabaed after

wi thdrawing the above ns ted wrlt petition.

Lucknow o W 0‘1
Dated 9.12.86 ._ : - Deponept.
| Yerification
I, the above named deponent do hereby verify that
the contents of paras L to 3 of this affidavit are true
tp my personal kmowledge mo part of this affidavit is
false aua nothing material hass been concealed so help

me Mdde

Luékn‘)w‘ | | | WO@&,Q«

pated 9.12.86 | ueponenb.

¢~ 1 identify the deponent who hss 81gned beioré me,
s .l AN S //(rwcwn /T hee

advoca“te.

Sblemnly ‘gffirmed before me onoy ?/ L’”g/g
L/ ey
at)lVam./par by the deponent liathura Prasad
who 1s ideatified by SariR P, S mdldrred
Awecate High Court Bench Iuckmow.
I have satisfied by my self by examining the deponent
that he understand tae contents o f tuis affidavit

Waich have beenr ead and over explained by me.
O s

T s, g‘,“%* M= P%M

5ATH COMMISSIGRERY
High Court Allahabad
Lackny ﬁ@n
\. L co
C’I / 9—*—*
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CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH LUCKNOW -

| Te A, 80049 of 1987 (T) %’\/
‘WQP «NO, 3664/83)
Mathura Prasad '...... dpplicant,
Versus
Union of India & ors " seseee Respondents,

16-10-1989

Hon'ble Mr. D.K. Agrawal' JMe

Hon'ble Mr., K. Obayya, AJM,

~ Shri R.P. Srivastava, Counsel for petition @rged that
in view of the decision in 0.A.No.54 of 1987 on 20-10-87,
A

this ﬁ)etition be dismised as not presed. Accordings the

. : LAt ovde .
petition is dismised as not pressed méﬁ ag¥ee as

s

to cogts.
S4/- sd/-
AM, : JeMoe
o // True Copy //™
rm/ b, IRl
LR i ~.u¢.~l
Jd VI ’

(W) TURNS 12




“ IN .THE CENTRAL ADMINISTRATIUE TRIBUNAL,ALLAHABA"
| SIRCLIT B‘E‘ICL: LUCKN 0. 3}, 52ndni Bhawan »0"peResidency
wE -y
}’ ,% (‘0{/@ lucknow;/ L& (T
AT/ 3ug/en/ T Dated thc VS ~;L- '/ ‘067
T ENo. of pjéf‘i___q_ iC’}?(T)
L 1) / : |
n’?“{f'xu_’?h\ ‘l‘fvé"-xl e FFELIS TG
Yo ‘-“:Uo
S C[ ke .
(once // /b __RESPONDENT 5
. S TR ~,j,;),..t‘ 'gd Eefe oo o SR S ) \, & '('(;1-,;;,
N To Z( i / \/ . /) / J/ ’
! e : . Ne oo vl :
// (\(-1\ \'(*S . t}(_,/‘ {'\r -{\ i .. \; / /\ B :Jj,(l\ .
"\ v, <) ("/{[’-:j(";/’ v/ .
'\.// ) \("‘/ ‘v/('"L);‘ crit '
X

Whereas tne marginally no*cd cases has boon transfcrrad‘hy
/[.C( /\ {(Z((//

/

T*‘lbuna’ Aot 4L oF 1935 ap rccisiered in this Tribunal as abova,

Jnder the provisior of tho Administrative

Urit Petiticn po ”BC (:1/" \?%g -he Tribunsl hes fixud date A
of 195 e ¥ ‘Lg(_'__;“f“' - 7985‘ The hearipa '
. of the Ceurt of Hr7/\ Gcac ky ' of thg matter, ' .
e 3 .
‘ e ETd8I0g gt E I? o aspeararce is made
" of Grder.d_ato‘f ‘ : ‘.(2.._..,. g 9t your bzhalf by vy sema )
oo [1388C ' by ,,,“W..,,...[..m.,;......... § ang duly avthriscy tn Ast
;i A ple~c on your behalf

-~

the matter wil: be wcard and cocided in you: abszaco,

&
I3 Biven under my han- snal «f the Tribural this
r e ¢ 35, \
P day vof / .19.'?9,\/.
dinesh/

\) Pl bV e o |
Q «)D | 7) % J‘ F e ‘7(‘(“1 ; }) N6 - ace '
J ot - |

S 4c 2ol Ay o
Y '.\4 /r v’/' )
) .',-'I\’ '."‘?) }*l‘ v\):gl,/ /C k /} })/ (/

RNt CU“‘""’ f//‘
7(f e

- S
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TN THE NENTRAL. AQWINISTRATIVE TRIBUNAL;ALLAHABAD

CIRCUIT ggﬁgﬁ , LUCKN Ou ~Bapdhi Bhawan orp.Resldency

' — . LUQ’RHDW & (‘
. . reapl Z{
E‘JoﬁCAT/LKG/:JUd/CB/l (?.?? fated the o meea ol ll220 -~‘-/

- e

T, cf Zz’(' :?:)iT}

1. . ";; ’ T
f,“?('(;//{' Lt '.;.‘ jel il r/

AFRLT T T'
-Unréu‘
LT . RESPONDENT '

- - iy : N R e
To (/ i W) s J,,',xz,/?" ' ;}Tk e / // ' )

i},}}/{‘( K .:/‘/‘ Pl . -fff;,_ ‘-‘{‘/‘ fi"'{‘( et /

Whercas thu marglnally notcd casns has been t-ansforred by
- } , i R
[ A | [

f Under tne nrovision of the Anmlnlstratlvo
A

\.
*
Ty L g ?
;A.u\Jla-—L

’c 13 of 1335 Jnd J‘(‘glatLPLG 1n this Tribunal as above,

mit Petiticn I‘Jo.,__,m,_.;;__.;;_'_,:/—’ ‘f { The Trlhunnl has ixaa date m’
of 128 § { /‘C\ 198 7' The hearina
o¥. the Crurt of _4ic /ﬂA s § of thg rqttc,a ' -

| a:ié;ng sut 4 It e aprearance is made
af Dfdor‘datcd — "z;/?,f‘ g on your behalf by yeop seme
oo [1A8SEA by | L { one. duly authmrised to Aot
—_— _ ; //i g and plcad on your bghalf

3

Ere® nattor will be adard and deccidert in you- abssnee,

Gchn dnder ny hﬁn' steal of tho Trlbunal thls

/ !

- ( day of _. 1939,

“ "EPUTY REGISTRAR |
A . ‘ . v*-», -
l‘?{;ﬂ?ﬂ.‘: j-‘ {I’ /t/’ y"‘}' ; )/ } (/f .

.,7,—;';17{? /1"/ ) (A | . Cf, .. 2 (;—{’; | f’} £ ’/‘; ,(g\




In THE CFVThuL HDGINISTRATIME TRIQUNALyALL4HA8A“

CIRCHIT ICH, LUCKN 0%

s . Gandhi Rhawnw th.Rcsldenc'

. Lucknow s
:; . r} )

AT LKE Ju/ra/ U Y it b . --‘//%w-- —

: oD ER A
Tefiin, o Z . 1;4]7\T,_

majﬁ‘h; Lore. ?/’Z Ko ”/

AFFLIZ0 T,

L,\':LIJS

Lo pin ,f r%ﬂc‘lu’ RESPONDENT 's
Shw 8 = .Rc:vm cf’/lmcf‘uaju Efe P 177-C»-

chzz,l/n( (,J{( o @ ”’ZJ(QG 9%@1”1\?,7//0,,2

.
ces the marginally nosco casss has bern +1ansforrcd hy
_Z%;f/ éklﬁl/’ e erch the pro.ision of the Anmlnlstratlvc
Tribunal fce 17 -7 <ges And rcnisiored ir this T- ibunal’as above,
. : T e '
Writ Pctitlun ve. 36 € 4}/&% "o Tribural hae Fixed date e :
- »ﬁgggiﬂ. <L?4Ll/" ¢ j;»n”[‘{ ~ JJC3, The hearing :
¥ : .
of the /té%fg_qhu . ir. the mattoer, ﬂ ‘ '
; 1‘ . ATising sug ; If frroerancs is made
T of Urdor'datog . | e g 9N your fahald by yaup e omg
o passe . by e k502 duly athepisos £5 Ant
R 5 ‘4 aleed on your behalf
4 . ) . : -
N tha matter will be hzapd And_uceider in your absancg.
4
/L‘

. Given under my fiann scal of the: Triburul thig

,:67 day of - <;Zmuuwm 1938, . S //Q}

“EPUTY REGIST, RAR

@ 5/1’2‘ LGRS /_é ‘V{ C’&/Scu(z:u/ @ /- .:/.77r > >
| \(sﬁ'—i‘?zzidéﬁ[é(z v (/?j,zc?’(c, , ‘J]Dﬁmzafndw
2 Qe Gw?’ié;é%% o P <y Y

f ~'7z;2Jﬁ77252165”}75‘424;’ Cfif ‘Z,CLé/é / /)7761 ({i;?fqﬁg
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IN THr CENTRAL AD GINISTRATIVE TRIBUNAgALLAHABA“
. “IRCY IT_BE;“E yLUCRNGY Gandhi Bhawan Dfn.Resldency
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From

B 6 Vile Par e Prarthana
Co.0op Housing Society Ltd,
Prarthana Samaj Road, ’
Vile Parle East,

Bombay 400057.

~ | . Dated : 12,10.89.

The Deputy Registrar,

Central Administrative Tribunal
Allahabad Circuit Bench,
Lucknow, Gandhi Bhuvan,

Opp. Residency, Lucknow,

TA No. 49 of 1987 (T)

Sub .
Applicant sMathuraprasad Opp.
Union of India.
" Ref : wWrit petition No. 3664/013 of High

court Lunknow. transfer to CAT Luc‘know.
- 8ir, ,

I have received the summons for my appearance
is Shri V,S. Ké‘nge, 0/0 PMG Kerala Circle, Trivendrum.
It is summons received missent since I have never worked
in U.P. Cirele andv in 'no way I have any cohcern in this

casé. 3 \\yw-\ VD ‘}_g)\lbb &M 22 Uag_

- This is for favour of your information.

Yours gincekely, a -
. ) . : /// .

7
‘ ( VQSQ ‘Kenge />/ .

/

Copy to s~
.aff)
1. Shri B.P. Karanjkar, APMG g a Circle,BY 400001

o
0/0 Ipostmaster General, Mahargj herewitb in original sl
The Summons received is retur®

with the cover . e o

) waW.
. rcle Luck
2e - The Postmaster Gene 219 up C1 _ ’ '
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" Court fee remitted vide Notification No. M-1015/I-602(1)
Dated August 5, 1946 published in U.P. Gazette
Dated August 10, 1946, Part I, page 277.

' % District : |
| . . . Petitioner|
- | oC (>Q . Appellant/

P : : Applicant/.

VERSUS-

: . _ . - Respdndent/
| WM(%'W Opposite Party

I, 7 Senior Standing Counsel for the

Government of Indla (except Income Tax and Railways) at the
2 . Te at Allahabad, appear on behalf of :

The Government of India/Union of India/Central Government
(except Income Tax aud Railways) and

------------------------------------------------------------------------

Resondent(s)/Oppos:Lte Party (parties) Nos........ eerreieeniines
who isfare the Pet 1t1oner/Appellant/Appl1cant/Respondent/
Oppos1te Party in the aforesaid case.

Senlor Standlng Counsel -

. C (g) ' Government of India
.Dated: (\/\5 %

High Court, Allahabad.




